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oA oo O Voo CATor the Advocate for the Applicant) this
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o fg AL on18.03.2008. _,
‘7:."‘ dorea Ao Ko Callithis matter on 18032008 .

/\; C-. 7& /ﬁg M&'M (Khﬁ {M.R. Mohanty)
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Dated: 08.05.2006

In O.A. No.102 of 2004 order was passed by a Division
‘Bench consisting of Hon’ble Justice Shri G. Sivarajan, Vice-Chairman
fand Hon’ble Shri K.V. Prahladan, Administrative Member on
31.5.2005. The Administrative Member has retired in August 2005
iand the then Hon’ble Vice-Chairman has been transferred from
Guwahati Bench to Bangalore Bench with effect from 16.1.2006. Both
BMembers constituted for the Bench are not available in the Guwahati
Bench. In the Writ Petition against the order of the Tribunal in the
’fsaid O.A., the Hon’ble Gauhati [High Court observed that “the -
L additional affidavit filed by the appllicant disclosing certain facts wére
|not placed before the Tribunal. In| the circumstances, we dispose of
' the writ petition with the observation that the facts stated in the
|additional affidavit may be .a\djudicated before the Central
inAdministrative Tribunal by filing necessary application.” Hence this
JR.A. has been filed.

The procedure for filing of R.A. is contained in Rule 17 of
the Central Administrative Tribunal (Procedure) Rules, 1987, which as
per Sub-rule (2) be ordinarily heard by the same Bench which has -

' passed the order, unless the Chairman, may for reasons to be

{ recorded in writing, direct it to be heard by any other Bench. Rule 49

prescribes the procedure in dealing with such R.A. Appendix IV clause
(3) deals with review of the order in which both Members have ceased

to be Members of the Tribunal. Clause 4 says that if one of the

Members who passed the order is available in the Bench, the Vice-

| Chairman shall constitute a Bench with any other Member of the
Bench and post the matter for preliminary hearing. Clause 5 deals
| with review of the order with both the Members who passed the order

are Members of other Benches. In such cases it shall be sent to such

Members to consider the petition by circulation. As one of the
Members constituting the Bench has retired and the other Member
has been transferred, I am of the view that the matter has to be
placed before the Hon’ble Chairman as contemplated under Clause 5
seeking orders for constituting a fresh Bench as the Hon'ble

Chairman will deem fit in the circumstances of the case.

Therefore, the Registry is directed to refer the matter to

e~
o

the Hon’ble Chairman for tﬁe said purpose without a

: 4
Vice-Chairman /57
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23.04.2008 ‘ On the prayer of iearned Counsm

appearing for both parties, call th1s matter on

... 9406.2008, . .

RIS
) _ (M.R.Mohanty}’
it s bl e Vice-Chairman
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04.06.2008  None appears for the Applicant nor the
Appﬁcant is present. However, Mr. M. U,
©’,Abmed, learned Addl Standing ‘Counsel
| appeanng for the Respondents is present. He
undertakes to file reply of the Respondents to
this R.A. within thme weeks. :
Call - ttns matter for hearing oni

23.06.2008.
j) i N

Y

_ > .

(Khushiram (M.R.Mohanty)

Member{A) Vice-Chairman
23.06.08 Mr H. Das, learned counsel for the

Applicant and Mr M.U.Ahmed, learned
Addl.Standing counsel for the
Respondents are present.

Call this matter on 23.07.2008.

"

o
(M.R.Mohanty) \
Vice-Chairman

j %4
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23.07.2008. None appears for the Review Applicant

nor the Applicant is present. Mr. M. U.

Ahmed, learned Addl. Standing counsel

o appearing for the Respondents seeks more
time to file written statement to the R.A. -

Call this matter on 294 August 2008,

< f awaiting reply from the Respondents to the
a ¢ ! (2/{1
‘«'\) ) W{' k\ﬁ . RA.
(Khushiram) : (M.R.Mohanty)
Member{A) . Vice-Chairman
Im
29.08.2008 Dcspife notice the Respondents have

not filed any reply to this R.A. Mr. M. E :

‘Ahmed. learned Addl. Standing Lolmsel
appearing for the Respondents seés more
time to file reply.

“‘;",""‘ co - Call this matter o 1% October, 2008
awaiting reply from

€ Respondents.
(U

—1
- {M.R. Mol?;.jnty)
Vzcc -Chairman

01.10.2008 ~ Mm:kiﬁ?q‘éjliédrned counsel is present on

behdlf of the review Applicant. Mr.M.U.Ahmed,

_ W / < "ﬂmé ,Lv (,éC/ _— |  learned Addl. Standing counsel for the Union of
' India is obsem‘ for ’rhe reason of his personal
-
/‘ﬁ—,-—‘
Jo oG- difficulty.

CE:II this matter on 11.11.2008.

— o
(S.N.Shukla) (M.R.Mohanty)
Member {A) Vice-Chairman

/bb/
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R.A.1 of 06(in 0.A.102 of 04)
U. Ahmed, learned Addl

11.11.2008 Mr. M.
for the

Standihg Counsel appearing
| . ,‘ Respondents undertakes to file their reply in
T o o courseoftheday,aﬁersewingacopythereof

o | - on the Applicant/ Advocate for the Applicant.

Call this matter on 02. 12.2008.

Q’”MV\ o ‘E"l Rﬁr\”uo !

M?M il (S.N sm (M.R.Mohanty)
7 G Ruap Me. thod, Member(d) ' Vice-Chairman
9137 A A,
Qi
. 4’“\\\/ | 02.12.2008 : On the prayer of the learned counsel
o for the Applicant call this matter on
o _‘ ' 29.01.2009.
&HuAd (S.N.Shukla) (M.R.Mohanty)
R v o Member(A) Vice-Chairman
- Pg
: : o
[Cerphy byleed 7 Voo AL " '
7 y ZQQ?I% Otordd . apfiearsadotiotifer AJRSSEBH BFT
e | thejstym sriprdsantalradybbbad filkl Be
Ty 9 theesPsapendents and the Applicant has
already (iindihabjonticar ¢held@i63 0299 M Dps,
learned counsel representing the Uni of

India may be filed reply to the sOBRMOTIHY
Lm . She may do so, before the next d‘gfg‘ec Amman
Call this matter on 24 April, 2009 for
hearing,. ~
Send copies of this order to the
Applicant and the Respondents in the

address given in the O.A

{M.R. Mohanty)
Vice- Chairman



R.A. 10f06

17.03.2000. 1783804 Das, Advocate is present
Applicant. Mr. M. U. Ahmed,

%aﬁgef‘ﬁgbe % for

Call this matter on 25&vidarctha2ofSn

Im  pefore Division Bench.
{M.R. Mohantv)

Vice- Chairman _.
\ N

. o
17.03.2009. Mr.H.K.Das, Advocate is present

on behalf of the Applicant. Mr. M. U. Ahmed,
learned Addl. Standing Counsel appearing for
the Union of lﬁriia is also present.

Call this matter on 25t March, 200§
before Division Bench. =

(M.R. Mohanty)
- Vice- Chairman




N

R.A.1-2006 (O.A.102-04)

25.03.2009

/bb/
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For the reasons recorded separately this

R.A. stands disposed of.

(Khushiramj
Member (A)

{ A%our)

Member (J)



% _CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Review Application No.1 of 2006 (0.A.102/2004)
DATE OF DECISION: 25.03.2009

| Sri Kulen Barman
/ e e et eh e et e eee e eea e e e e be eah s s a e he e ee aee eea e aae banaes Applicant/s.
Mr.H.K.Das -
eessseeso ot sas s sas s e Advocate for the
Applicant/s.

- Versus —
U.0.1. & Ors _
e s e veesesnesesnesses ner enesen oo nus .............Respondent/s

Mr.M.U.Ahmed, Addl..C.G.S.C.
.......... .......................-..- srcusaven ..........-4.-...‘.--........-.......Advocate for the
C ' ' Respondents

CORAM

THE HON'BLE MR.A.K.GAUR, JUDICIAL MEMBER
THE HON’BLE MR.KHUSHIRAM, ADMINISTRATIVE MEMBER

4, Whether Reporters of local newspapers may be allowed to Yes/No
see the Judgment?

5. Whether to be referred to the Reporter or not? ' - Yes/No

.6. Whether their Lordships wish to see the fair copy
of the Judgment? | , Yes/No

Judgmént delivered by _ Judicial Member

§



CENTRAL ADMINIST_RATIVE TRIBUNAL
GUWAHATI BENCH

Review Application No.1 of 2006
(in O.A. No.102 of 2004)

Date of Order : This, the 25% day of March, 2009.

THE HON'BLE MR. A.K.GAUR, JUDICIAL MEMBER
THE HON’BLE MR. KHUSHIRAM, ADMINISTRATIVE MEMBER

Sri Kulen Barman
S/o Late Bihu Ram Barman
Resident of Vill: Pub-Bangnabari
Barama, P.O: Barama
District: Nalbari, Assam.
...Applicant.

By Advocates: Mr.S.Sarma & Mrs.B.Devi.

- Versus -

1. The Union of India represented by the
by the Secretary to the Govt. of India
Ministry of Human Resource
New Delhi

2. The Director
Anthropological Survey of India
27% Jawaharlal Nehru Marg
Kolkata—-16. |

3. The Deputy Director
Anthropological Survey of India
North East Regional Centre
Mawblei Block~B, Mandanrting
Shillong- 793 021.
... Respondents.

By Mr.M.U.Ahmed, Addl. C.G.S.C.

ook ook skoskokoskok

v
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ORDER(ORAL)

A.K.GAUR, MEMBER (J) :

We have heard Mr.H.K.Das, learned counsel for the Review

Applicant and Mr.M.U.Ahmed, learned Addl.C.G.S.C. for the Respondents.

We do not find any error apparent on the face on the record.
The Review Aﬁplication is not legally maintainable. However, Mr.H.K.Das,
learned counsel for the Review Applicant stated at the very outset that a
number of similarly situated pérsons have already been regularised by the
competent authority pursuaﬁt to the order dated 07.01.2009 passed by the
Hon’ble Gauhéti High Court in W.P.(C) No.6517/2005. the grievance of the
Applicant might be redressed in case the Applicant is directed to file a fresh

representation along with copy of the order passed by the Hon'ble High

Court, within two weeks from the date of receipt of a copy of this order. i
If such a representation along with the aforesaid order of the -
Hon’ble High Court is received by the competent authority, the same shall be 4

considered and disposed of by the competent authorits_r by passing a
reasoned and speaking"_order taking into account the grievances of .the
Applicant within a period' of three months from the date of receipt of such
representation. Be it noted that we have not passed any order on the merits -
of the R.A.

With the aforesaid observations, the R.A. is disposed of.

oo™ e

(KHUSHIRAM) (AK.
ADMNISTRATIVE MEMBER JUDICIAL MEMBER



K3 CENTRAL ADMINISTRATIVE TRIBUNAL: GUWAHATI BENCH

GUWAHATI

REVIEW APPLICATION NO.1 OF 2006

THURSDAY, THIS THE 20™ DAY OF APRIL, 2006.

- Shri Justice G.Sivarajan,
Vice-Chairman,
Central Administrative Tribunal,

Bangalore Bench, Bangalore. .. Vice-Chairman.
Shri Kulen Barman. .. Applicant.
Vs.
Union of India and others. .. Respondents.
ORDER
(By Circulation)

The Deputy Registrar, Bangalore Bench has placed before me
the file in R.A.No.1/2006 in 0.A.No.102/2004 received from the

Guwahati Bench.

1. The Review Application was filed in 0.A.No.102/2004
disposed of by a Division bench consisting of myself as Vice-Chairman

- and Mr. K.P.V.Prahladan, Administrative Member on 31-05-2005. The'
Administrative Member had retired from service in the month of
August 2005. Since I have been transferred from Guwahati Bench to
Bangalore Bench with effect from 16-01-2006 both the Members

A

constituting the Bench are not available in Guwahati Bench.

Ya



2. It is seen that the applicant in the O.A. has filed writ petition
challenging the order in the O.A. before the Gauhati High Court in
Writ Petition No.8218 of 2005 and the same was disposed of by order
dated 12-12-2005 (Annexure-2 in the R.A)‘. The High Court observed
that there is no ground to inteffere with the order passed by the
Tribunal in exercise of certiorari jurisdiction which is not vitiated by
any error apparent on the face of the record. The High Court

however, observed that the additional affidavit filed by the applicant

.disclosing certain facts wergﬂot placed before the Tribgn’.il. In the
circumstances the writ petition was disposed of with the observation
that the facts stated in the additional affidavit may be adjudicated
before the Central Administrative Tribunal by filing necessary

application.

3. It is in view of the said order that the applicant has filed the
present review application. The High Court has made it clear that they
have not considered the facts statéd in the additional affidavit. In
view of the directions in the order datgd 12-12-2005 passed by the

High Court the reference application is maintainable.

4.1 have gone through the averments in the additional affidavit
(Annexure-3) filed before the High Court. Prima facie I do not find
anything new has been made out to change the decision already
made. However, in view of the order passed by the High Court, this
matter can be placed before the Bench forl consideration at the stage

of admission itself.

7



? ©

5. The procedure for filing Review Application is contained in
Rule 17 of the Central Administrative Tribunal (Procedure) Rules,
1987. Sub-rule (2) provides that a review application shall ordinarily
be heard by the same Bench which has passed the order, unless the
Chairman may, for feasons to be recorded in writing, direct it to be
heard by any other Bench. Rule 49 read with Appendix-IV
(Notification dated 18-02-1992) of the Central Administrative Tribunal
Rules of Practice, 1993 also prescribes the procedure for dealing with
review petitions. AppendixFIV clause (3) dealé with review of order in
which both the Members have ceaséd to be Members of the Tribunal.
It is provided that in such a case the Vice-Chairman shall place the
review petition for preliminary hearing before a Bench consisting of
any two Members of that Bench and that it would not be necessary to
-seek orders of the Chairman in such a case. Clause 4 deals with
review of order in which one of the Members has ceased to be
Member of the Tribunal. It says that if one of the Members who
passed the order is available in that Bench, the Vice-Chairman shall
constitute a Bench with him/ her and any other Member of the Bench
and place the petition for preliminary hearing; If not, the Vice-
Chairman shall constitute a Bench consisting of any two Members of
that Bench. Clause 5 deals with review of order with both the
Members who passed the order are Members of other Benches. In
such a case the Vice-Chairman shall arrange to send the review
petition to both the Members to consider the petition by circulation; if

one of them is of the view that the petition merits a hearing, then the

ly

/



petition shall be placed for preliminary heaﬁng; for that purpose the
Vice-Chairman shall seck orders of the Chairman. As already noted,
one of the Members constituting the Bench has retired and the other
Membef has been” transferred. According to me, on the factual
situation it is Clause S which can be made applicable though one of

the Members is no longer in the services of the Tribunal.

6. I have already stated that the application merits a hearing in

view of the order passed by the High Court. In the circumstances the

. further steps to be taken by the Vice-Chairman of the Guwahati

Bench is to seek orders of the Hon’ble Chairman as contemplated

under Clause 5 supra.

Office will send this order to the Guwahati Bench by way of

reply to the letter dated 6/7-02-2006 enclosing the R.A. ~ 9

LA

(JUSTICE G.SIVARAJAN)

VICE-CHAIRMAN. .
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CENTRAL ADMINISTRATIVE TRIBUNOL::

BUWAHATT BERNCH: =

Review Application No. 1; of

Inm (oA Ne. 182 of 2484,

Bri. Eulen Barman.

Uindon of Indias & ors.

IN THE MATTER (OF.

A ozpplication under Sec 22 (3) (F)

af the fAdminmietrative Tribunal oot

i

1985, praving for revisw  of  the

4

Judtoment

and order dated 21.85,2885

passed in 0.8 No 182 of 2904,

AT

IN THE MATTER OF .

Sri Hulen Parmen, son aof late EBihu

Ram Harman, resident of Vill.

m

Pub-Rangnabari, ° Farama, Pl

Farama. Dist, Malbari, Assam.

fApplicant.

VETELS.
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1o Umion of Indiz, represented by
the SBecretary fto the Gowvt of Indis,
Miristry of Human Hesgouroe.

plew Delihi.

#e The Director,
Arthropological Survey of India,
ETth, Jawahsarlal Nehru Marg.

Eolkata ~ 1éa.

S. The Deputy Director.
Anthropological Survey of Indiz,
Morth Eastern Regional Centre,
Mawhlei Rlock-B, Mandanrting.
Shillong — 793421,
Respondents.
The humbrle petikion on behalf of the applicant

shove mamecdy

MOST RESPECTFULLY SHERETH.

1. That the aspplicant seeking regularisstion of his
services from the date of his joining along  with  other
cornsequentizl  service benefits, preferred the above noted
(.4 before the Hon'ble Tribunal. The MHon'ble Tribunal after
heazring the parties to the proceeding was pleased to dismiss

the said 0.0 vide judgment and order dated I1.85.85,

A copy of the said Jjudgment and
grder dated 31.485.85% is annexed

Ferewith arnd marked zs ONMMEXURE - 1.

]
S
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2. That the applicant being sgorieved by  the Csaid
Judgment and order dated %.485.08%, passed in 0A No 1TE2 /2884,
preferred & Writ Petition before the Mon'ble High Court,
which was numbered and registered as WP (C) No B218/65%. The
Hom "ble High Court after hearing was pleased to direct the

petitioner to place the factusl materiazls before the Hon'ble

Tribunal by way of filing necessary application, and hence

this review zpplication.

A copy of the said Judgment and

arder  dated 12.12.24805 s annexed

herewith and marked as ANMNEXURE - 2.

e That ~the petitioner craves leave of the Hon'hle
Tribunal to place the factwal back ground of the matter.

-

That the petitioner got his initial appointment as

Chowkidar since May, 1993 and his such appointment continued

till his service has been terminated wye,f, 146.88.8%, He

worked under the respondents for more than 12 vesrs and  now

he is overaged for any Govt. Job/service. Apprehending

termination as well as claiming regularisation of hiws

sprvice under the guidelines he filed the aforssaid 084 No

-

1427684 before the HMon'hkle Tribunmsl. The Hon'ble Tribunal

-
@

vide Judgment dated 31.5.8% dismissed the said 0.4, 1t

pertinert to mention here  thet the respondents &g #

consequence dssued an order dated 16.¢ terminating the

cervice of the applicant,

That the amsnd ling the said  Judgment
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Add l-Affidavit  could not be placed before b

referred the aforesaid Writ Petition bafore the Hon'ble

v

Gh o Court. The Hon'ble High Court on 5. 19.68% directed the

v@ﬁpiicant to place all the factual detailse. Aoccordingly, the
’agblic&n? filed an additional affidavit highlighting all the

' ) . " ‘o . " .
factual details. The Hon'ble Fhigh Court vide order dated

» 11,680 disposed of the said Writ Petition remartding  baok

thie matter to the Hon'ble Tribumal.

The fddl ‘affidavit filed by the

applicant  along with the arnexures
and the Arnnexures of  the Writ
Fetition are annexed herewith and
marked as ANNEXURE- 3 colly aﬁd 4

colly.

That the. applicent craves leave of the Hon'ble
‘ ‘

{Tﬁihuﬁal to place the copy of the Writ Petition as and  when
\

Meresss Y e

That the applicant begs to state that imspite of
hest efforts and due diligent the material placed before

@ Hon'ble High Court through the Weit Petition  zand  the

.

is MMonbhle

| Tribunal in his OA.
;

That in view of the asforessid factusl background

wcﬁ the case the zpplicant has filed this review application

|
i
éhinq review of the Jwigment and order dated F1.5.85% on

L amongst the following grounds.
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=% Foro b

GROUND S,

t
|
far  the records from the respondents which go to show  that

i .
| . N - . woa . .
Ve applicant  fulfills  the required gqualification a4

|
|
! . .
presoribed in the scheme.

Etd For  that  the. Mon hle Tribunal  ought to have
directed the respondents to place the relevant guidelines at

the time of hearing of the case.

{858 For that the Hon'ble Tribunal baving regird to the
I

sarlier settled law in 0.A No 1646/83% cught to have directed

]
|
e  respondents  for consideration of  the ocase of the

D For  that the applicent who could not procure  the

ferords of his service particulars some how  collected  the
1

chpies at the relevant point of time after due diligent and

-

dame  has been annexed as Annexurs ~ 3 colly and 4 colly in

this Review Petition and from which it is crystal clear that

= 2 ot

B
s

His cas s covered by the schems for grant of  temporary

gtaﬁus angd  regularisation. It iz under the meculiar  fact
ditustion of the case the Judgment and order dated 31.05.83

is  reguired to be reviewed directing  the respondents o

rant temporary status with retrospective effect and provide

%y

im 211  the conseguential service hremefit i e g

e

setrospective regularisation  and arrear salary and back

B oot

ages eto.

e et
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£ . For that in any view of the

Justice the Judgment and order dated 318545

he reviewsd.

In the premises

respectfully prayed

Lordships wos Lol

pleased prin] admit

application, isaue

matter for

is reqguired

aforesaid 1t is

graciously

notices

the ends of

o

meost
that Your

bhe
this Review

to the

respondents, call for the records of

the oase and

Judgment and order

in 48 and hear

i

At

merit considering

materials  on record

to pPRES NECeSSAry

the

status with retrospective

.

provide  him all  the

cervice benefit
¥
retrospective

an perusal
further pleased to

dated

the
arnd

ardenr

respondents to grant

regularisation

o f records

peall the

O R C LS b
matiter on
the entire
thereafbter
directing
temparary
gffect and
consequential

including

Y aln!

arrear salary and back wages etoc and

/Or PRSBS SRy

any

may bhe deemed fit

considering the
of the

circunstances

and.

Pending disposal

spplication  the

& 6

arder/orders

applicant

as
and properr

facts and

Case .

of the review

further
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[

s

prays (ar ar itrterim arder

| suspending the effect and operation
of  the Judgment and order dated
S1.85,.08 ard the impagriedd
consegquential  order of termination
dated 1hH. 88,85, with a further
direction fto  the respondents to

allow oy continude in

hie post of chowkider wunder  the
respondents  and / or pass any  such
aorder/arders & may be deemed fit
and proper consgidering the facts and

circumstances of the ¢sse.

And  for this act of kindness the applicant as  in

guty bournd shall ever pray.
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AFFIDAVIT.

I 8ri Eulen Barman, aged sbout 2% vesrs, son of

late Bihuram Barman, resident of WVill Pub-Bangrnabari,

Barama, F.0. Baramsa, Assam do hereby solemnly  affiem and
1 )

ghate as follows:

i That I  am the petitioner in the dnstant Heview

plication  and as such am well acguainted with  the facts

and circumstances with the case and competent to swear this

fidavit.

.
-

g That the etatements made irn this sffidavit and  in
thie accompanying petition in pwraﬁrauhuax"ﬂfirgkﬁunéfa", Bre
trite to my knowledge and  the statements macde in

RO EENSE e w0 0w 1 a2 Q/ b -4 3 Wamasa B E matters o f

s
. B

retords  and re are my humble submission before this

Moy "hile Court.

el 1 sign this affidseit on this  the dﬁ% oy

]
Tdermtified by DEPONERNT .
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7
CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHBATI BENCH.,
Oriyinal Application No. 102 of 2004.
Date of Order: This the 31stday of May, 2005, . .
HON'BLE MRJUSTICE G.SIVARAJAN, VICE-CHAIRMAN
HON'BLE MR.XK.V.PRAHLADAN, ADMINISTRATIVE MEMBER
Shri Kulen Barman,
Son of Late Bihu Ram Barman, .
Chowkidar (Casual worker) )
1 the oflice of the _ -
Anthropological Survey of India, .
North Eaosl Regional Cenlre,
Mawbiei Block-B, Madanrting,
Shillong-792021. ... Applicant
By Advocale Mr A, Ahined
- Versus - '
1. Union of India, . ) '
represenbed by the Secretary to Lthe - ‘
Government of India, .
Ministry of Human Rosource,
New Delhi-1,
& \The Director, ' )
Anthropological Survey of India, ' ‘ ‘
- [ 27" Jawaharlal Nehru Meryg, - : v s »

Kolkata-16. | .' ‘| : %

. The Deputy Dlrm.Lnr,

Anthropological Survey of India, .'
North Eastern Regional Centre, ‘. .
Mowble: Block-B, Mandanrung. e v :
Shillong-793021. .. '"wn Respondents ," .. .
¢ ' L e
By Mr M.U. Ahined, Addl.C.G.S.C. | L e

ORDER ST
SIVARAJAN L. (V.C) |

This application is for regularization of service of the applicant .

. \‘.’ "'I"sia'-
with elleclt from the dote of his joining and “pay ‘hlml oll the. =~ *

consequential service bonetits including seniurity with rotrospective I
effect. The applicant claims that he was uppnlnted as casual worker ,'}“"w 0

.1 . ! AN ‘
. . u_"'._l“"
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_m.uh, of the. Group ‘D' post. “The

(8]

GO e rospondoenty m .hn goar 10859, Aher that hv was nppumle(l
aw Chowkidar o 1."]-.1‘.)01?5 un casual basis and that till data he is

working ax Chowhidag ander the ros pumh'nl Nn J Illo appllumt hos

' . o '-4#

een working continadsaly for more than 15 yours 'ns o casudl worker
/—"‘_D

and hue B gaguieed .n*\ml right o regularization and rogulor pay

e ‘applicant claims that Sri Dasarath !

,.u:' e
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B:n‘il( w:,n: juuim' fo-dhe applicant. The applicant. claims that since he
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itad- worked Tor o considerable long period under the respondents he -
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f: .o, : ' : ) [ 1'
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}‘;}mnt{m;ls: for more l_:imn LA years, As per Annexures A, A1, A-2
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‘ » Group 1) postis m:cl:rwt-ec.l to casual workers WA‘.h
: K ompm‘:n‘v 'q.uu, and regular Group D wnd(..r surplus. For h-mpomry /,
' ';j't.l wnus t:lw. r.-:\-..;m\l workar should ave beon in conlinuous service at /
« _
1(-.M for ‘/! Yoy (200G (luyf-z i case of oftice ul)su:‘.rvinu 5 days a weak)
« O, iuv d'xln in which the above scheme come mln alfect i.¢. 1.9.1993.
Vo .. ,'h . . “:. . i & .
s e a;:,;lm m'l.:‘_.hml neither completed the reqlqred number of days nor
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AN THE \J/\ JHATT HIG COURT

uhgn(,ounof,‘\w.un Nagaland, @i [ L A
Mizoram & Ammu ‘a\ B :
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Nolmi t()i)‘,', oocigccr or | Sls(r)ml Date Oft iic:::'reclc;,i 3?;?;::; :lrrinS or proceedings
K EE 2 3 ,»____ 4
. . WP, ((Hwo 8218 of 2005
BEFOHE A
HON'BLE THE CHIEF JUSTICL MR, B.S. REDDY
THE HON'BLE MR. JUSTIGE P.G.AGARWAL
ORDER
B.S. Reddy, C.J).- .
eard Nr. S. Saima, learrle: counsel appearing on

Rjusta ld prope
, fqr regulrization

~ petition |

behalf gf the p ifio’ner.

We do rfot find an
passed by the (entral Adn
Certiorari jurisdi
on the fhee of tH
r. 8. 84rma, learn
that an hddition}l affidavit
hhich ditc)ose's‘ce
of service
_ he factu
not placed befo

tion which i
e record. |

F for the pu

| details s

y ground to interfere with the order

inistrative) ribunal in exercise of our .

Is not vift:tased by any error apparent

ed counsil for the petitioner submits
has been fied in support of the writ

am factcl wmch we do not consider
rpose of

s*,umg necessary dlrectlon
of the pq:ut oner.

ated in the addional afﬁdawt were
ral Admlhmratrve Ttibunal and we

are  nat |inclined
éfﬁdavit '

ade allable h

ider the contents of the additional

fore this' -ourt by exercismg our

Certiorar{ writ ju sdiction afjainst lpw ampugned order passed

by the Central Administrative
in the circ mstan_ces,

may be 4djudicatid bef_ore

| by filing npcessa applicatiop.

Tribunat - = : |
we dispos2 of the wiit petition with

the obseqvation that the fadts statéd in the additional affidavit

he Centrai Administrative Tribunal
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Ristrict amrup

IN THE GUWSHATI HIgH COUNT . AT GUWAHATI .
(The High Court of Assam, Negaland, teghalaya, Manipur,

Tripura, Mizoram and Arurachal Pradesh)

(CEVTL EXTRAORD Y NARY JURTERICTION)Y |

To,
"The Hon‘hle Shri‘B.R"R@ddy, ety LLLBE, the Chief

Tustice of  the Quuwakati High  Court and His
Lordehip s Companion Justices of the said Hon'ble

Court,

Walle (G2 NoLB218 of 209,

Sri ulen arman,

ceveneLPebitioner,

Union of Indig & ors.,

~

s e Respondents,

IN THE MATTER 0oF, .

4
An rdclitiona)  afficdavit rlacing

certain factual debails relating o

the isaue involved in the Caso,

I 8ri Kulen Barman, aged ahout 29 yewrrs, son  of

late Riburamn Barman, resident of vill 'Puh&hangnabari,

Barama, PO, Barama, Assam de bBorebsy solemnly  affirm  and

state as Tollows;

Attested
70N

Ay o0rId:



_Awn-S

¢fl£5f~ .. Contd. Q;

it

! : :
 That a% pnr thP dlrectton pGQSPd by the MHan'ble
Couxf on. W 1. ”Mﬂ ‘the petitioner hegs %o place th
i
»fbllmwing factual aspect as under ; o
I LY T R !

That on 38.4.93 the Petitioner got his- initia)
., M F , b '
,appowntm@nt af casual work@r. He continued to perform his

Yiig F

VLJLduties till hi"

&nrvice han b@en tvrmvnatpd by the impugned
+

t.nrdnr dated 16.“8 B89, Thmugh he is cwntinuing but
Crespondents never lesued epecific arders to that effect, but

in some oceoasions the reapondents have igsued orders.

t

3. That the case of the petiticoner ig THsyuarely

covered by the =cheme  issued by the h1n1‘try of Personnel,

73 B .wPubiic .Grievanco, YDebt..mf Personnsl and Training) OM No

\lﬁiék?/Qﬁ datad iﬁtﬁ'ﬁept 1993 and az such his service is

.
. s

. 'requirmd tm be regularised afinr o"*v1r1nq tho henetit of

.

; , the ,rhﬁme 1 e, tpmporaxy qta+ua, with retrﬁqparfiva effect
UiETs ‘ )
{ ’:i}; - T ’ !
fiﬂ{VV S iyey, the date when he acquired such right.
fi i T . '{ .
;}‘g‘gig’}' SRV s
i3 ag
R ‘. ] .
ii;t ' . A copy af the zcheme dated 14.9.93%
gt " . . .
R . B 3 . ' .
e ‘ - . is  annexed herewith s&nd marked as
e e S T .
iR o ' ANNFENUIRSE - .
Dyt
'
o -
i: "'!’ " ,
?;E 4. That as per the order dated %.17.d5 the petitioner
{
" ! i

CESSTTTIOT

- o S et g iy 2

begs to place =a &hart showing the dotzils of  the ek i
: "-;'"3 . ' [ . ’
y days on the basis of the avrilable deocumente. Tt is  further

e e ettt e St s+ 1

i M oo

C
oy
.

L S,
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Centel s

'stated that the respondents in each and every occasion
refused the petitioner to igsuwe/supply orders showing

continuation of his service.

The petitioner having regard to the fact situation

6f the case craves leave of the Hon'ble Court faor a

. direction towards the respondents to produce the records at
| the time of hearing of the case.

A typed chanrt prepared hy the

'petitianer showing hig service

particulars is annexed herewith and

marked ae AMMEXURE - 1.

W, That the petitioner heas to state that from  the

records available as indicated in the chart ( Annexurn - R,

the petitioner fulfills the_ required qualification as

Prescribed in the scheme dated 18.09.93, and his service is

required to be regularised after granting the temporary
)

status with retrospective effect.

b That the statements made in
‘ 4
PR BT BN 44t i it n e et taatoennactrnence e ns Are tiue  to

my  knowledge and those made in PETR 4. v b . - . are

matters of records derived there from the records and rests

are my humble submission before this Hon 'hile Court,
And . sign this Affidavit on this the _ -
N Of "oeer oy :-:EI‘:"‘Jt‘ . g}’
i
1
P ldentified biy wme: Deponent

i



~17- ANNEXURE - A4

L Y
//// A'rm— 3

s

Ca"!')o{ ’

)

§ eosonnel, P.G, and Pe
N0, 51016/2/90-
3 . - -’: ‘. “' " '

zsions (Deptt, of Personnel and Araining) .
Lstt.(Q) dated| 10U Septeriber, 1993’) L

wwid pfo b,

(Xvun.

e ' scheme In_pursuance of the CAT, Principal
e _Bc‘ﬂChg New DEUII,jUdgem!!ri'{'d;ucgr]‘_GLh Feb. 1990 in {he case of
2 R;\, 'Kamal & Others Vs Uol. . _" S _

e oL

: ) of recruitment of persons on daily-wage basis in
:Central Government - offices were Issued vide this Department's OM No,
H149014/2/86-Estt.(C) dated 7.6.88, The pollcy has further been reviewed In the
W02 lght of the Judgement of the CAT, Principal Bench, New Delhi delivered on
14116.2.90 In the wrlt petition filed by Shri Raj Kamal and Others Vs, Unlos of

= India and it has been declde

d that while the existing guidellnes contained in
OM dated 7.6,88 may contfinue to be followed, the prant of temporary status

-to the casual employees, who are presently employed and have rendered one
*year of contlnuous service in Central Govertunent olfices other than Deptt.

~.of. Telecom, Posts and Railways may be regulated by the schome as 3
appended,

e
“Ni

2, Ministry of Finance ctc,
tof appolnting authorities un
7)., recrultment Of casual empt
%% contained in QM dated 7.6.
. aud brought to the notice
- 7 suitable action.

arc requested to bring the scheme to the notice }
der their administrative control and ensure that
oyees Is-done In accordance with the guidelines
88. Cases of negligence should be viewed seriously
of appropriate authorlties for taking prompt and

4 L]

 Sd/- Y.G. Parnnde
Director

39
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- ‘ ‘ Colly ,

APPENDIX

- Department of Personnel and_Twaloing, Casual Labourers (Grant of
o Temporsry Status aud Regularisation) Scheme

I, This Scheme shall be caljed

"Casual Labourers (Grant of Temporary
‘Status and Regularisation) Schem

e of Government of India, 1993."

do 2, . This Scheme will come in

oy

to force w.e.f, 19,1993

ool by e ——

. forae, 1 . ‘
R . .

iSubordinate offlces, dn. the date of issue of. gh(Se orders. But ft shall not be -
. applicable to casual workers In Rallways, Department of Telecommunication
"ap(:'_l‘_f‘pcpartxnent of. Posts who already have thelr own schemes, . -

Tgmpomry S;dtus . v

- conferred on all casunl labourers who
are In employment on Ahe date of Issue of thls OM and who bave
. rendered a contlnuoﬁs_s“e'i‘v'lc“é?f'ht'le“a".éi"én‘é'yéaff} which means that
. - they must " have been engaged for a period of at least 240 days (206

& gy _'Tempoqary‘status.would be

_days In the case of offices observing 5 days week). "”“f"-"‘?"'“'

Such’conferment of temporary stétus would be without reference to
the creatlon/avallability of regular Group D’ posts, .

PR I I
'

Conferment of temporary status on & casual labourer would not
Involve any change in his dutl;s_a_qd.pcsponslbllltl&g: The engagement
will be on dally E&E?ﬁfﬁ&ﬁ}@d%ﬁéﬁf“ﬂe may be deployed -
‘anywhere within the recrultment unit/territorial circle on the basis
of availabllity of work,

40
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) !§v) , Such casial labourers who acquire temporary status will not,
J;}lpﬁevcx‘, be br«_:ugh( on o the permanent establishment unless they
.?re selected thraugh regular selection process fqr'(}.roup 'D* posts.

i

»  Temporary s!arug_\fould entitle the casual labourers to the following

RS benefits:-" .
T ~ : , o
. i) Wages at daily -ates with reference to the minimunt o the pay scale
gﬁﬁ"" i~y oo, lora cortesponding regular Group *D? official Including DA, [TRA
A e and CCA, Pt a S
t h" I [N B - e
v "l” ."(l .o ) ) L : . .
R Ce “.‘1.1‘).‘1. Beuefits of fncriiments at the same rate as applicable to a Group 'D!
‘.\. L% - employee woulc'be tgken futo account for calculating pro-rata wages
‘3 , for every one y2ar of service subject to performance omuty"'for at
g ‘j . least 240 day; 206 days in administrative offices »bserving 5 days
il week) Inthe vewr fram the date of confermepy, of t2mporary ‘status.

i)  Leave cotitlernent will be on n [’_‘1'0‘."‘;'" basis at the rate of ore dny
+, forevery 10 davp of tork, casual orany other kind of leave, except
" maternity leave, will'not be admissible. They will also be allowed wo
" carry forward 1he leave at their credit on their regularisation, They
e nwill nottbe Uentitled 1ot the benefits of encashment of :leave on
L termingthon of wrvice for any renson or on thelr quiiting service.

. . prbe s

iv) "'Matcr‘nity lcéwzz'td-"lady'casual laBourers as ‘admissible to regular
. " Group 'B! employees will be allowed, R : a

LT Y)Y 250%  of the se *vice tendered under Tempokaty' Status would be
Lo Ccounted “for. the” purpose of retirémient - benefits after  their

" pegularlsition. U ,
U . : ) .

41
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vi) After rendering three years® continuous service after conferment of

" " temporary status, the casual labourers would be treated on par with
temporary Group *D’ employees for the purpose of contribution to
the General Provident Fund, and would also further be eligible for
the grant of Festlval Advance/Flood Advance on the same conditions |
as are applicable to temporary Group *D’ employees, provided.they
furnish two sureties from permanent Govt. servants of their
Department. ‘

o PR * o
vii) Untll they are regularised, they would be entitled to Productlvity
.. Linked Bonus/Ad-hoc bonus only nt the rates us applicable to cosual
., labourers. SO . '
6. No beneflts other than-those specificd above wlil be admissible to casuul -
i labourers ',-i-wlm tempo;‘ary'status.".‘,Ho,wcvcr, if ’qny‘addlthmn benellts are
admissible to casual workers working in Industrial establishiments in view of
lﬁlovlslons of Industrial Disputes-Act, they shall continue to be admlssible to
such casual labourers.” ' - - o .

o Sveyete 0 ety b

5T Despitc'éonfcnncnt of temporary status, the services of s casual lnhowvrer
‘miay be dispensed with by glving a-notlce of one nionth in writing, A casual
labourer with temporary status can also quit service by glving.a written
.. potice of vne month, The wages for the notice perlod will be payable enly for
. the days on which such casual worker Is engaged on work.

Foolrel o

e

| ‘I’ro'c.édu'rc for filling up of Group 'D’ posis.

}) Two out of every three vacancies tn Group 'D’ cadres {n respective
offices where the casual labourers have bec_:p worklng woyld be filled
up as per extaut recrultment rules and In uc;ordnuce with the
lnstructions issued by Department of Personnel and Tralnlng {row
amongst casual workers with temporary status. However’,: r.egu.llar‘
Group 'D’ stall rendered surplus for any reason: will lm;w. pr 01[‘
clalm for absorption agalnst existing/future vacancles. In' case 0

42
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“r

/,this should be viewed very. senously and attention of the appropriate

[lliterate casual labourers or those who fail to fulfil the minbnum
qualification prescribed for post, regularisation will be ‘consldered
only agalnst those posts tn respect of which literacy or lack of
mmimum qu'llnﬁcatlon will' not be a requislte gualification, They

- would be! allownd age relaxatton equivalent to the period for which
they have Wm ked continuously as casual labourer..

.fl‘4

l - L .I
9. On regularlsutlon « f cnsu.xl worker with temporary stnms no substitute
) “in-his place will be appuhucd as he,was not holding any post. Violation of
‘authoritles should be:drawn to’ such’ cases for suitable dlsclpliuary action
agalnst the ofﬁcen violating these mstmcﬂons. :
et ' ) "!.3 ’“" el -’-.U«J"l" ’
210, ,In future, thL gulcelines as comained int
7,688 should bc t'olloved stnctly,gin the: matter
edlployce:s m Ccm ral Govcmmem "’ofﬂccs.. : :

his Departmunt’s oM dated

‘1 .
. [§]
K

Lt 1 e, s

3 )" Department_\ uf I en\onnel van
@am'endments/orjrelax,.my, of thelprovaons in ﬂm schcme that may be

'cdnsxdered necessary fr ym time' to tzme. N

43

of eng,agvment of casual

d Tralnmg will have the power to make
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ANNMEXLHUS - T2,

3. Ordar No (=292/91/6866/92 dated L1770, 61,1994,
P 1904050 to 13,0009 = (%, deye.

Red t+ page 13 of Lthe W 2),

1:1'0?6&?‘Nuliwﬁ?Q/WI/Emtt dated 11/21.685%.94,
| 24453,94 O 14.4,94) to 19.m@.94 ® bhHh. dayw.
Ref R page 14 of Ehe WP) . |
':é. Urdér No 1=292/F1/Estt. dabed 29.4.95,
cgntinuntimn.qraer.
v A ﬂt.ﬁﬁ.?ﬁ (_2&.66;?4) o 2G.A2.74 = 3bh daya.

flef s- page 1%, of the WPy,

d. Order Mo. $-292/71/Vebt dated 22/27%,60,94,
coatinuation order.

29.08.94 Lo 13,101,940 = 79 daya.

+
1ATalL = 266 DAVE. T 1694,
- o - ot - -~ - ey ¢
4

. Order No 1-29279/78st6.3410 dated 20,0062

~h@f i~ Page 6. m 24 days,
e Jba Opder Nm 1-2927/% st dated 200000002,
.. % "Ref i1~ Page 27 | = 24 days.
‘e. (rder No 2n2?2/?1/£@t£»daﬁed.??.ﬂ.?ﬁﬁ?.
Ret t~ Page 26 w26 days.
a%éﬁngfder.Nm 1-292/91 /Eabt dated 31.%, 2062,
| Rpf al“ Mage 2%. s e ey,
oo Order No 12292791 /EaEE (Vol-11) dateil DH O 0OM2,
R@&lfﬂ Page 24 m 26 daym. |
- _Ta.QPdﬂp dated 1~290/21/8a00 (Vol<11 11231418 dated B, 7, 202
-

Ref s~ Page 23 n 26 U (lintiea) = 77 dayw.

.
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ge Oeater Mo $-292701 (V0L ~1 1Y/ 4A%A datasd 4,46, 2007

S Rel ot proe

M, Order RNo

e e ;‘x‘ ﬂl‘g I

1. firdee No

Rt?‘ f o2 Pene

i w W7 rinve, .
Rw?ﬁ?l@tfﬁnﬂt Vel TE/RAAO datad 30,16, 0860
1 w26 daye.,

LSO AR IR RUE (L SRR RTAY B B B KR TS B S R I A

o w27 Ny s.

R 1. ae Tem arders pevtatintng boo tle Menth o of Ironery

whovadag 2

hnen sonexecd Lo e Weld Pebytion, o

MR R e

doys newd Bacomber 2007 sficwineg 7 davn have
Eropdng onaloased).

proart feon totkel 290 deys the petitioners

atlowmed 4 patd hﬁlidmymiﬁynh month.

TOTAL = 290 DAYS,

LY

C&l\)&

v on

B $o B HPﬁPE fpom mhewn weeh s ooy P08 ko D0 anrg

WRHHOL by 03wl WY B petitingeny Yoo copn e ke A0 ey

-

el e b dlnuons mppos e,
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. : A
. Noo 1-292/91/Estt. Vol-II) ' = 'it‘“’
Anthropological Survey of Indla, : .639 ) : %P,
A |
)

o i worth East fegional Centre,
ol T Mawblei Block-8, Madanxrting,
. Shillony~-793021L.

L Datead = tlovenbex 26, 2002.
‘f;fb : ey 1 ebBE OLRDETR

' 1o supsrscession ol this office ordexr of even number dated
30th ‘Uctober, 2002, the duties of hegular and Daily Wages Chow- .
kidars foxr the month of December, 2002 as suggested will be as
follows, The duties of the Daily Wages Chowkidars will be on
tenporary basis and may b2 termingied zutomaticaldy .as and when
reguired and they will be paid @ R 116/~ per day i.e. DD fno work
no pey bais as per rules - ‘

Sla ‘ . s
Mo, Hamwe of Chowkidars. Times, .ngﬁ,
l, Sri, 1., Sangma, 2,00 pm to - From lst-3lst December, 2002,
Regubar Chowkidar. 10,00 pm. Weekly off :z 3,10,17,24,31,
2. Sri.;G .Khongwir, 10,00 pm From lst-31lst December, 2002
-\do - to 6.00 am Weekly off: 2,9,16,23,30,
3a Sri.%Chinmoy Das, 10,C0 pm to From lst-31lst December, 2002. o
, D/Vi.Chowkidar. 6,00 am Weekly off = 6,13,20,27.
Q%}. Srl. Uma Nath NMai, 9.00 am to From lst - 3ist December, 2002,
. Z do - 5,00 pm Weekly off : 1,8,15,22,29. ‘
(Library ) | ' BREAK ON : 14th'& 15%th bect o2,

/5. Sri. navesh Sarkar, 6,00 am to From lst — 313t Decem>er,2002, '
do - 2,00 pm Yeekly offz 7,14,21,28,

-~

6, Sri., Sanjeet Kumar, ®R,00 am to From l1st-2lst Decenmbexr, 2002. -

— do - 5,00 pm Weekly off 2 5,12,19,26,
(Museum) SIEAK ON 2 Jfth & Ijth Dec¢, 2602.
7. Sri. Kulen Barmen, -2,00 pm to°10,00 pm ~ on 3,10,17,24,31
’\// - do ~ 10,0Cpm to 2,06 pm - on 2,9,16,23,30,
‘ ‘ 6,13,20,27.
(Libxry) ____ 9,00 am to 5,00 pm - on 1,8,15,22,29,
(Museum) ==== 9,00 am to 5,90 pm - on 5,15,19,26
' 6,00 am to 2,00 pm - 7,14,21,28, .
Wed¥ly of { 3= A,11,18,25 Decesber'02.
Copy to - - : Co

1} Shri, R.Saheni, A.A(P) & Sccurity officer, An,S,1,.Shillong-21
for infermation and nccessary action,

2)  Account section, - do - do - "

5 e - : f)‘\.' . //1 é - e

RSN P v N ' /7 g
I e | Vi =

>R , .

- ‘.l\j‘ ‘;\0"’ ! Lhar )

e
theadd o Clﬂco

. 1nthrope feote
et ol Survap af ji,
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ditb et Paglensl Caoni..
Catine. TO2004
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" per’dgred 27-Li-Obs thY Gotas of Regu
" fox. the month of 3anuXys

Y NGB
- o 1o292/91/Este. .
Anthropolyg £ al Suvey of 'India Tl
Norrtﬁh %?s'{, fl{g‘géonatﬁerﬁg_i .
av & ng ~21l.
sblel, Hadgrtt 9 a
Dt : December )3 2001,

OFFIVCE ORUVDER =
- - . M ...SVC‘__V\ ‘

In prEsHMRnLeX auperscssion of this otflce order of even num-
loc & Daily wzges Chowlctd LS

&

ed will be. @S followse
. - & . . N - s d ma.{

“The duties of D/ V. Chovkicgrs will be on {empox XY basis an

be termingted an/.rtpmatically as and vhen tfgugﬁepafgd@tggvlpglnbe

\ 3 -nd they wi
ed eXt emergent dutics N P
_3%:.1r°‘§ay ine.ano werk no pay bals as pex rules =

2002 as sudge st

u le. 4
 No,  Nam of Chokllprs. pericd Days.

2 p.0 to From lst tu 3lst Janmary, 2002

“l. _Sh:i Lo Sa“gma’ 10 P l'l
Regular Ghoewkidar ol Veekly o f = 7,14,21,28.(&10nday)
2) Sz C‘;;'x\.:og;'ur, o G‘i.il: < Frue lst January O 21st Jan'2d22
wankly & £ ¢ 1,8,15.22,29 (Tues)
3. Sri. Chlomoy Das, 6 A.M. to From v 3,1,0, 7,8,9.10,11,13,
p/W, Clioi kidar 2 Pl 14, 15,16,17,18.20,21,22.23,
24'25,27,28,29,30,31 = 27 days. -
;.//(/ ' ylaekly of - 5,12,19,20 (Sata)
' \)‘ <4 . Maresh Sarkar, 10°P.M. to Erom 1.0 738,510y 7,849,510
a0 - 7?6 AWM. 12.13,14,;3.1&.17.19.20&1,&2.
* 23'24.26.27.28'29.30’3l=27 da\/S.
: Vleekly off: 4,11,18,25 (Ericay)
5. Shri Uma Nath Bai, 9 A.H.to T Y 2,3,4,5,7,8,9,10,11,7%,
_ do - - 5 P.N. 14,.\5,16,17.18,1.9,21,22,23,24,
Fuseum . 25,26, 28,29,30.31 = 27 dayse
- Weokly ¢ £ 3 6,13,20,27 (Supday)
. , .
6. Shri San_)eet KumaX, 9 AM.to Frcm 1,2,., ,6,7. .9,1.1.12.13'
-,De - 2 PN 14,15316,1 19720,21,22,23,25,
Library 26,27, 20,29,30 = 26 days ,
: Viookly o f : 10,17,24,31 (Thur)
/5. KeBarman, — GeQ0AM o From 5,13,19,26 (5ate)
© g0 - 2,00 P
. ﬁe - b
e At .
Al 2,00 M to From T,14,21,28 (3ON)
g\\ V./'.o‘),-:‘.{://:yilf'or,a ‘ loooo PM : ‘
J (P 10,00 PM to Fram 1,4,8,11,15,18,22,25:29
(ot “‘p;.v" T 600 AM ) (‘Iuasc}ay/Frlday)
t““" vt (Nusnunk == 9,00/ Lo fFrom 3,10,17,24.31 (Thursday)
(L:Lbrary) 5,00 P4 |
(Museun) - 9,00 N to  fron 6,18 12,20,27 (Surday)
5,00 FM - 26 days

e ene s e

yimatly & £ - 2,9,16,23,30 (ved)

Copy Y0 i~
l? Brei. Nolle Sengunta, cacurity oificers ]

sow

f8ule Shillona-21. . e —— =" " AR e

Coony
i

!

Lo
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;; L e 7 !
e h - Annpdre-b
R , Anthropological Ssixlzv_uy of " Incia o
oo | ‘ Hoxth East foglonal Centyo, ),
/\3 b . shillong-1 - S
i v , ' . o
- As per the approval of llead of Offico at note sheet o
page No.l4, dated 30th April, 1993, the. 'following contingent |
;| Labourers have been engaged Ior 3 period. of 89-da s.with eff
J from XXSZEX0RRxEmxNZAXRAL] 1.5,1983 to 28,7.93, - Their, duty |
o - .| will be temminated dutomatically after-29.7.,93-and" they shou!

| inot be‘a;ldwed-for\doubye dutr. . They may be: paidiwages -@xby!l
'fi[@ h5,46/=" (Rupees forty six on y)*per_q§ygi.o. no ‘work no pny!

s
-

y Lasls,

{
?
W
)

b 2

: = L . - S5 : A
o L)shri Kulpn Barman ¢/o Dipu Kutirx,, - '
g - Upper Lachwla, Shillong ’
(o : : :

2)Shri: Chinmoy Das C/o.

. B.N.Dey, Upper Laban,
o hilloneg.-4a, o

s ———

Y Tt ]

L | ')L.}.\L_‘_;___.-»-cs;.ﬁ Cou
o Head of Offfice . f

- o ' /
U | Mo l=292/91/Estt :
S / bDated: 30.,4,93
" I . J o rt - ‘ ’ . ‘ .’ I ! . ““" ! e, ) ' i l
- R R : L, . . . A 2 . o
o e Copy top 1) Accounts Section ... 'eura . L SR -
--—;'. o) P ; lc{..‘r' _ . . v B : ‘- Y T Lo i C . ". "".‘ ! " h ::".“:]'i, J : Y
i el T 0T T2 shied N,N.Sengupta{}Aggtt.ﬁggeper;aj i
BT < ... (Nuseum Incharge) 'Shillong, .. o :
ro Vi B R W . VR - LA Ty e : :
‘ . - R ' h Ty N ‘ .' ‘ l‘ . 4 : -s‘:‘." . t .:;;. ] ‘\. :
' - P-4 . ] £, i ‘: :
.-‘; : ' - . ' i
. \ ©) Z/ s N i
. ~). L -{' i v ,j
A . ; B try r :i
| ot ‘ - j |
. i }
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= A
3
L As per the approval of the Hend of Office dt.
1.01.1994 Shii Kulen R urman 6/0. Phu Purman G/C.
N B .

JEstt. | 0 | Dated_11,01.1064,

Dip Yutir, Upper Lachurizre,3hillong has boan sicaaed
EE (e - o

¢ . s T

5°Casual lakour with 2ffeci fiom 13,001,093 to 24,01, 94
Y S ) . T

40.00p.m. to 4.003.m.] and from 24.01.94 to 13,4.%4

.g-(__oyOOa,m; to 2.6G0p.m.) at Main "uilding, His duty will be

cterminated automaticully after 13.4.94 and he should not he
allowed for any double duty. He will ™2 naid wages GRS 46/~
'g'(ﬂswsforty,ij onlyj) ner day i.a

Aotk o ey Fasis

1 g

Dol
U%‘l

Deputy Director

[

. &
o He>d of Office

STSeution,




[\§w7?\\

AR # ng"" "
e T Ca\y |
o~ Anthropological Survey of India C

T North East Regional Centre

Shillong

Adswsxane - 8

e S

. Dated_16,03.1994.

No.1-292/91/Estt.

P

As per the approv

E . j the duty of Chowklders at Main buildi

to 19, 6.94 w111 be as fol. OWS

y— - —
AN \\\\\-‘~_____~___ﬂ____,Hmm.

4‘:\‘
3 A ,
RSN ."

%, ‘l_ﬁf‘.. 1. Shri Gladstone Khongwir,
| Casual labour

.« Shri Kulen Barmin,
Q»Qq§ual'labour‘4“

’
e

al of the Head of Office -

ing from 24.3.94

- 6@003 oIlle tO 2000p oille

- 2.oop.m. to 10.00p.m.

w

P
; ,
B Deputy Director~ -
| " e R AR
.-\, Head of Office .
"'..'."" '*'*--\.-l“u . [
R el
" ' ’_'.'.' [ 7
RN Dated 18.03,.1994.
e ;'I:!
Copy foxwarded for 1nformaton and necessary action to:
} ’ . ) '
XNﬂﬁ?iﬁh .
0. f
H e
. «-4.’2-;;"...;“"“. o ) ()M r -
ol M »gwﬁ” Deputy Director
A B0
i Head of Office
;1 o t’/"f)' /
3 o R S R
- R “"“l ' ;'\O\ «} -2y ;
o \/0 ‘



- e

Anthropolcgicai Suxvey of India
North East Regional Centre
Shillong.

. ..4'

No '1—292/91/Estt° o  Dated X9 Y 19904,

. !

Cea TluAs per the approval of the Head of Cffice dt.29.4.94
',;Shrl Kulen -Barman, C/O Dip Kutir, Upper Lachumiere, Shillong
has? been engaged“for 86 days as casual labour with effect from
- ?q?;‘,§,94*to 12547094 7(,/6400A Mo £0::2,00P. M, ) .at Museum'’ Bui;ding
s -'ws‘H‘lSﬁdUtY will Hhe* ‘cerminatod»keutomat.Lb.ally after .29, 7.94»‘"3 dFE A
ﬁ“‘hé“sduld not, be: allowed for any double duty.'He will’be- paidmﬁfu
wages»@Bs.49/-’(Porty nine) only per day i.e..no work no pay

.4ba51s.
; /2 et

o S
. ' Deputy Director

e 2

Ca Head of Office

.NC§py.to Accounts sectlon.

a R s 'a.'"~
[ DRI PP RTINS TR ‘ .

N
N/
A
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Anth ropodo glca]‘. Surv ey of India
Nortin Last Retional) Centre
' ghillony,

Dated

. .

7) B 954,

.

,‘s’"

29

i “J

Copy to»_-,

Accounts ‘Section,
i,.ef,ﬂ,“ b R

ol
Tl 1o

5y

f.:L' BEiT

Gy
e

Za

Ay

f‘br 61 ays as casua) Ysboux .v1th
1. 1994 (° 2, 00P, M, to 10,P,M), at Mo n"Building, }
mlnated automatlcaﬂy aftcr 13 flﬁ 94 and he N

: &)ald wages SIE
no work no pay basis,
rhmx:nantz«znndthxnxthnxxthuxunx:{xermxdarxnx

mf fect from’

[
[
b
o
U A U
Ao y
1 ‘
i
st

'{'-\-4




N ~ Avn-k

‘ [?_ . Con
. ,;/) N : . S Noo 1.292/91/Eotte ANNEX\\RY A
o - ;"‘ / N "‘_ﬁ—-———-—-——
/e o Aithrope 1bgical Survey »f India, . ((
/ Gavarmpent of India, Y
s;' Ne vth Eagt ngionol Centra,
/ : : Upper tochisiera,
/ Shi 12nge 79 300 10
S S o Detod s Auguat 26a 199Ts
1 o ‘\j\i‘..}g: E E ,x n E ' 'n B n E | '/];“* -
, A ‘s per tho sproval of Deputy Director dated 25-8-9T Ths
fonowing Daily Wages Chowkidars will ba pexofrm theizr duties in
‘_*Nni.n Bui.ldi.ng -and Hugoum bud Yding from 26.0-97 to 25..9...97 as per
/ s ‘tho achcdulad pmgtmma givan bslow en mrk:lng dayc- Thay may .
: : =handwur thn koyo to Q.IoC./t‘.howkidaro of the reapectiva bui ldingo
Shri Kulcn Jaman, will poxfoxn hiz duty in Nain bui 1ding
From 6400 AsMe 2 9030 Aelic wnd frcn Ze 3 PoMa to 10000 PeMe
for 8 houra v eefs 264897 %5 2594970

. shed U!aunath Rais ‘will perforn hic duty in the Muactn bulde -
ST A ’f_di.ng f:om 10000 PoH. to 6600 AeMe forxr 8 houx‘. wuh 26-8-97
RS j_?to 25.9.9 LB -

I 1

3) ,:Shri ltetuon sangna. td.ll porform his duty .'m Mugeuwn buil-o
T ding fxom 6000 AcHe to 9430 AeMe and Trom 5430 PeMe to 10400
. w?ﬁaﬁ. (’ox ] .hourc-lqooo-fo _256-'5*9,7 tq\2.75p9-970

LR 4) “Shri Chi.moy Daa, ui.n pexfoxm- hio duty 1n the ﬂein cffico
SR ‘ bdldiﬂg fepam 10.00 PoMe to 6000 AeMe for 8 houra mmf.

- 2628<3T to 2599 7.

s
4

( Bafls Rizvi )

De;? uty Digector &
Head of affice

" N

ot
ae T Sage ey -t P
Hpal METRRLEL T

PRS-



. 29 & A
/‘ ’ N No, 1-292/91/551:‘!: (Vol-1)
et AnthrOpological S
VAN North East Regional Centre,
) Mawblei Block-B, Madanrting
‘ Shillong- 21

Pated i 8th May, 2002,

) OFEICE ompER
P

| Duririg'the bresk Rfx periods cf Shri %hg'ek(?. D/w.
. Chowk 1dar Whose duties is from 9,00

Al to 5,00, Shri Kulen
W 'Barman, D/w. Chowkida,r Will perform the duties yy«q on 9th
P °;M‘ay. 2002. LT R

f t

ﬂﬂd ﬂls jjd\ir m

‘ g the: break perod of- S
D/u. On 24'&1 rM&Yp

2002 whose duties is’
p,m thi Uma Nath Ram n/w

hri Naresh Sarkar
at 9.00 AM to 3400 .

will perform the duties on 24 th

i .,__3 J CJ Ur) ( L ;/( o
| " | | ( o, P, Kulirani" )/

Ih-d u‘ Onm

| | %t::mupukw!c.’ Survo Qf 'NR
" ; Govcmmmt o lndla N
- i ' ] Qerify East Rogio Culn
ST Lo 4‘ o lenes '”“
o 5 P . “: .(T'.i"r o "'. - .

N N stUPta security office::),, cm s I
- nfotngtion nd. pec esdary. action, ! "

. _U' S nuc o[« fige j‘. '
Qm mopo!ogccal Szgvay{‘ o

- Gov-rnmmt ol"lndf
lo'!h East Re egiona) Contee |

lang, 793001

w3
urvey of India,

-~



No. 1-292/91/Estt. (Vel-11E) / /@y
Anthrepologi.cal Suz-vqy & India,
North East Regional Centre, = Y
Mawblei Bleck-B, Madanrting, -
Shilleng~ 793 021, -

‘20020 Lo

o ~ Dated : Gepember

?'age'hcﬁawkidar on 24th Oc‘a ber, 2002 viose duties is from

6.00n':am "te 3.00 pm, Sri. Kulen barman, Daxly Wages ;fwkidar
‘will perform. the autks from 6,00 am to Qxa& ,2 ao Af on

_24th ocm b ber, 2002,

{
»'anosh bahani. A.A(P) m d aecurity ificer. An..:.l. E i
vnillom far infor.ntia:. ad recessary actian ., '

( Mrancis Kuurani )

¢ rlead oj Omu - v ‘
mnlmopologfcal Survcy ol :

x Govcmmmt ol Indta.
-Worth Bast. Regional Gentra -
(Ml!oa.- 79300'
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- -,../ vaf D3L0ie VYOL=L1i) ,
Antnropolodical Survey of India, : CS”J”% ,
Worth East Fegional Centre, - - JUR'
Mawblei Block~3 Mddanrtlno 50 ]
gnillong-~7930,_l. ;

Dated 2 November 28, 2002,
o ¥F¥F L CGCE - ORDER

*ﬂ&ﬁ&ln aupnraess¢on of this office orderr of 'even numver dated VR
! ﬁSOmhﬂpctober, 2002,-the duties of Regular ‘and Daily Wages Chow- .
'g., kidaraufcr the mon{h of, December, 2002 ast suggested will .be as

X mwﬁfolr0wsa »The dutiessof. the Daily Wages Chowkidars will bé on.
sl tempsrary ba518fandemy belterminzted uutomatlcahiy .as and’when
&%Q requlred;and they will be pdld @ ko' 116/~-per day i.e, oD no work
' -; agq&saas perxrules - : g

4 o

3'“N ,wName of” Chowhdars° " Times. - Days.

“l l éfli‘lo Sangma, : 00 pm to From lst-31st December; 2002 rg;“‘i
e Reguhar «Chowkidar. 16 00 pm. Veekly off : 3 110,17,24, 31, Vo

-t Sri;. cKhongwir, ' 10 00 pm From 1st~3lst December, 2002 i: :
' 5.w1px;5ao L LG T 1 6,00 am Weekly off 2,9, 16 23, 30. g S

k." £

3, Sri. Chinmo Das lOoOO'pm to From lst-Glst December, 2002

D/W Chowkidar. . 6,00 am Weekly o{r : 6,13,20,27, 3

4, Sri, Uma Nath nai; G400 'am to  From lst - 3lst December, 2002, -

~ do ~ : 5,00 pm - Weakly off 2 1,8,15,22,29, L
(Libzary ) . BREAK ON : 14th & 15th Deci 02.

N :»«1 . : : A‘ ;
W8, Srl. Naresh Sarkar, 6,00 am to From lst - 31lst December, 20020 A
Qémf,gy,.» (= A0 ot 72,00 pmo Weeklv off T914921,28," - {*’?
Efs fVSanjeetéKumar, 9900 am to From 18t~3lst December. 2002. §.4}
LY -Hdo ; 1,500 pm - Weekly off 2 5,12,19,26, .

', e ' BREAK ON ;oth & 11ph Dec, 2002, & !

2000 pm to 10,00 pm - on' 3,10,17, 24 231

' 10900pm to 2000 pm - on: :1249,16,23 30,v,a;;q;gﬁﬁ“
Tﬂﬁm. 6, 13 20,27. o T ek

49400 am £0.5400 pm ~.en 1,8,15 022,29, 1
e 9,00 am to 5,00 pm -~ on 5, 15 19 26
PR 6000 am to 2,00 pm - 7,14,21,28.

’

’ h Weddly of f 3~ 4,11,18,25 December'02.

Copy to i«
,nl),uhri R.Sahani, A,A(P) & Sccurxtv officer, An.S5.1.,Shillong-21

nhe e “for information and necessary action,
wh2) Account sectlon, - do - do -

o : Head o O’C‘aﬂ
: . Snthropological Survey of lwd;, -
| ’ @overnment ol India ’
o Qo_nh East Ragionai Cenii,
‘ . | ah‘“mnq- 792001
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7 Anthropological Survey of India, 05D

'-:’//\“;ﬂ ; { Noxrih Last Fegional Centre, 91
%Q - - e iawblei Blocka®, Madanrting,
J . Shillong- 793 021 Kvmm e j\
S S | Dated : Qctober 30, 202  ItthaT My
/. OFFI1CE ORDER
y | : -
/ J In supersession or this oifice order of even number dated

{  S0=9=2002, the duties of Heqular and Daily Wages Chowkidars fer the
2 month of November, 2002 as suggesied will be .as follows. The duties
- of the Daily Wages Chowkidars will be on temporary basis and may be
~terminated automatically as and when required and they will-be paid
@ Dse L16/m per day 1.e, no work no pay basis as per rules :-
”“fﬂgﬁﬁf“Naﬁe of Chowkidars, . . Times. Days, ‘
. X1 8ri, "I, Sangma, Beqular 0,00 Di to . From 1-30 Movémbe r, 2002
. Chewkidar ‘ 6,00 Al Weekly ott 2 5,12,19,256 Nov'02

; f;2§§§fio(ﬂn§ggR§wir, - do - 9,00 am to  From 1~30 November, 2002 :
S YT 5,00 pm  Weekly off: 4,11,18,25 Nov'02 -
~ Uma Nath Hai : ' -

L 3;'Sri,;Ehimmayxﬁax,Daily ,#2}00pm to From 1~30 November, 2002 -
Gng s Wage, Chowkidar 10,00 pm  Weekly off :3,10,17,24 Nov'02

<o Sri. Naresh'Sarkdf; ~do- 10,00 pm to From 1~30 Noveiber, 2002
6,00 am Weekly off: 2,9,16,23,30 Nov'02

, Break i- on 8th & 9th November, '02
OS¢/ Sri, Kulen Barman, ~do- 6,00 am to From 1-~30 November, 2002
, 2,00 pm . Weehly off 2 6,13,20,27 Nov'02 ,
Break i- on 19th & 20th November'02 ’

viéo Sri. Sanjeet Kumar, ~do-9,00am to From 1-30 November, 2002
Co -, {Library) ‘ 5,00pm  Weekly off: 7,14,21,28 Nov'02

Lo* Chinmoy Das, =do- 10,0 ~6,00 am on 5,12,19,26,28 , 2,9,16,23,30
'nyM$equ*  9.00am = 5,00 pm ~ on 4,11,186,25, November,2002

Librazy = .9,00&m = 5,00 pm - On 7,14,2),28 November, 2002
T ‘Weekly off: 1,8,15,22,29 Noveirber'02
6000am =2,00 pm - 6,13,20,27 November,2002 o
20,00pin ~10,00pm -.3510,17,24 November, 2002,

 Copy to i

i 2) Sri, ‘Ramesh Sghani, A.A(P) & Security officer, An.S.I., Shillong=-21
- | - for information and necessary action.®
2

~2) Acccunt section, = do = - do = . ' ‘
( 8.F, Kulirani )

Head m‘.’f ol Bflﬁi C?

snthropolsgical Survey eof indlp

) : , . e e QSovernment ol India

- e o BT - ®orth East Regloral Cantsa !
R - : Chilleng» 79300!
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~ C.nr\-\ak
; No, o2 ?/91 (Vol-ITT) ]{XJ 5
. A me:molomcal Survey of TIndia, ;
./ o Horth I}v . tegional Centre,
IIL’ S,

31 BDloched, I\admr“cmo
RSN L D) e “‘)3 i

Pated 1 Iontember— 2002,
0F ,:__ L OB O J:'%MI‘Z 1l [/H &\@ j

;_dstn ﬁupﬁTSQSSlOD of this off Leo crdcr of even number dated 29-8=02,
\,hrvduuos of Hegular and Daily Uages Chowkidars for the month of
.-'__«Or,tubm*, 2002 as sugges ted Wﬂi Lc» as Lollcvmo The duties of the
R 'i.l.&.‘f Wages chowkidars will be con w"\nor”y basis and may be terminge
o -_m,(} mtonmtwa}‘y as and when vequlred and they mll be paid @ I, 116/‘«4
S oper day: Joey no work no pay bais a8 per rules -

Sk N ame of Chowm rlara

e ‘ Eigs Days.,
-‘.05:",;'3‘ e, ".;,
"‘;'_om&ri., {Io Sangma,, Regular A, 00 i ?,o From 1~313t October, 20(29
"}‘C{*\owkidar,, 10,00 pm Weekly off: 1,8, 15,22, 29 Cett02,
W '_;.gm & Khonomr - GO 10400 %0 From 1-31st October, 2002
3 _;";; 6,00 am Weokly offs 7, 14,21, 28 Octt02,
' Lari’ C'xlnm.y Das D/, 6,00 am 1o From 1-31st October, 2002
S C"low\idar‘ 2,00 pm ° UWeekly Off: 4,11,18,25 COctt02,
L : . . Iro ko3 24i:h & 9J'th Oct, ’02f,
"4y Sri, ‘Uma Nath Rad =l 0,00 20 L0 Frof wBJau. OC'cobc.I 2002° 77
4 Libr gy 0,00 ¥m  Waekly off o 6,13,20, 27 Oct'02,
. ) et
5‘, Sri, :;'riaresh Sar}:ar, o (0= 93~ 3\,’ to From i=31s%t October, 2002
- ‘ . P",'A‘!Eﬁu‘n - @000 & ‘-"’JCle off ¢ 3312’19926 OC’t"'O?-o
6;_5&;,, K Barrnan, . co - 1”3(: e o From, 1~31st Octoher, 2002 .
| - gz Da00 ¥

e Yeekly off 4 299,16423,30 Oct'02

el o008, 15,22,29 Oct!02,

T Sri. ;Sanjeet Kuman oo

10,00 po to :5000 am On 7,14,21,28 Or, 02,

PR 6,00 am to 2,00 pm On 4,11,18,25 Oct'02, |
_ - Libraxy 9,C0 am «.o JQOO pm On 6,13,20,27 Odt, '02,

Musoum 3608070059, 500800M on 8,12,19,26 Oct,'02.

Yoy 39'&“‘“ My @,,OO am to 3,00 gy On 2, 9, 16 023,30 Oct, 'O

. . Vieakly Off i~ 3410,17,24,31 Oct02,
:(.'Jop‘f to s ‘

l) Srl, Ramesh oaham,, A dE) & G"‘Cl"‘lty
- Officer, J‘snouoI for infermgtion and

AR Necess *“"y action, _ o gt
2 H2) A/Csection = do = ( B,Francis Kulirani )

o



5 Ak Aciuisue ) .
T . ~2>7 - - PAany
gt _Hoe 1»&92/91/2@151. ( VolnIII) //L(I S> . m
" Mathropoloyicel Survey of India - = S
- . North Lest Regional Centre . ' '
.:,/v"' S ' Shalleng=793 021 .
/ ;o S Dated : 31 July, 2002,
f'f L QFF ICE: ORDER ' Vv
' In Superoeaaion of thin ofﬁ:u.e onler oﬂ even nu.nbpr dated 2806.2002.
the duties of Regular: ma. Daily vage: Chowkidarn, for the tutmth of \*
Auguat.2002 as suggested'will be ay followm The duties.of the daily o
WN;Q Chowkidara will be on temyorary basis and’ may be'terminated .
' automatically a., and vhen requréded and they will. be paid ®s116/o
pex: day i, ¢ no work RO pay baMc 22 per rules «.:
1, '8hri. Y Sangma : 2 FPM to 10 PM 'Prom 1 ~‘31 Auv;unto 2002
‘ . Reguler Chowkidur v Off = 6013,20,27 August
20, Shrd Go fhongwir. | 10PM to 6 AM From 1 =31 August,2002
© _ Regulaxr Chowkdar ' + Offim 5,12,13, '26 August
-+ ' 3 .8ri¢ Das 9AM to 5PM From 2 = 31 Aujust,2002
.. D/ Chowk.ttlm:' " Musewa  Offm 2,9,16,23,30 and
- N ; « -~ break on 1 st Auwjust
S '4°,sr1 No Sarkar | .° 6 AM to 2 PM From= 1e15,17=31 August
¥ % .D/W Chowkidae - Offe 3,10,17,24,31 and
o ' ' break on 16 th. August,
5o Sri S, Kwnar . 10 PM to 6 AM From 1 = 31 August
¢, D/W Chowk {dac S | Off- 1,8,15,22,29 and .
SR Lo e .extra,duty on 27 th August
s R T tQAM-SPM
6y/6r1 K, Batmaa | 9 AM to 5 PM. Prome 1-26, 28e31 August
' D/W.Chowkldar _ Library Off~ 7,14,21,28, break
- . . , ) : on 27th and extra oa 16th
o e "‘. S Aujust, { 6 AM to 2 PM)
»'Io Sri U,Nonni ‘ . x:unning duty oa 6, 13,20,27,5.12,19,26;3,
2 / ”‘C‘\MMM | 10,17,24,31,7,14,21,28,2,9,
e ' ,16023030.1,6015022029 August
J , - | ‘ Offw 4,11,18,25 August end
bl R S \ L ~ extra duty on 1lst August,
n T e e T ( 9mto seM)
IR Copy R T SRR S |
Lr f-"i,:‘ 1‘) Sri Lu.N.Saxgupta,A.uo & aecuri'y.y officeroAn S.x, Shillong for

i information aad necessery action,

o 2) A/C Secuon. - DO tow B\v \\
. ‘ S S o ‘ (B Fr umumi)
- " ’ HeaJ of pff ice,
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- nwn =Y
Wiy .L-.ﬁ‘).r'/ﬂl/’ sttt (VolwIl) A

- . Condek .
Anth Sogoéo%ic 1 egzivg‘g o&entgief' ) °

Mawbl i BIGC}'(-B Madanrting. o 4{
Shillong~ 793 °0 021, : A
Dated ¢ June, 28:20923‘-
CFFICE. ORDER

. ; Iri supersession of this OfflCe order of- even number . L .
dated 31—0.»2002 the, duties of Regular and Daily Wages Chowe I
kidars for the month of July, 2002 a% suggestediwill:- ‘be;+as™ follows, .

The: duties. of D/W,Chowkidars will be on’ tenporary basis- ang. ‘may; ‘_ 7.,"5.“_

be’iterminited. automatically 3 and when required- ang' 'they will - -

A belpaid‘ 0 'lso 1 /- per daYe 1, 8- NO work no pay basis ‘as per
rules. ‘e

’T . ' . ', ,;-’ ‘ . . ,.‘A“ ~:. """: .
blo\ . A ' . ' ' e ’ "l . T
Nog - gme _of Chowkidars " Period Days, e
l,, Shm I, Sangna, © 6,00 AM to 2,00PM, . From Ist to 3lst fa .
eguiar Chowkida :

July, 2002
Ileekly of f: 2,9 16 23,30 July'02

G Khongw:.r 9aoo¢w to  From 1st to 31st- July, 2002
"(Lg%r';ry) 2000 .Pi, 1"ee1 ly off: 1,8, 15 22 29th July'oz
"—-—~..... . 4

3. Ori, Chlnmoy Das, 103‘00?m~
Y .&' Chowkidqr 6,00 AM,

From 13t to 31 'July,2002,
'}Jee"ly offs 5,12,19,26 July,2002,

" ' From lst.to alst July » 2002,
Weekly oi‘f: 7 14 21 28 Ju y,2002

f.%wnj ah o -F:MQ
Hiozoopmet <! .From 1st ‘to 3lst Jul 2002, 1 i RIS
“"“%6 "TGO"M Weekly of _6 ,&0, yly, 2002 S

~

4, Sri eUma Nath Ra1,9;'oom-
) \ L 59 Oopm

- ‘L

2 , O0PM = . I‘rom 1st to Slst Jul 2002
R ? 18,00 pH Weekly off: 4,11, 18,23 guly 2002,
1St Kulen Barmdn, 6 00 At = 2,G0PM on - 2,9 16 23 30 Jul 2002
T o T . fuesaa ’5

_1‘ (lerag: ).. 9900AM "‘5. OOPM on = l’

oy (.@m)-- . 9500AM-5, 00FM on

815,22, 29 July, gooz AN
~7,14,21,28 1M

10, 00PN 6,004 on - 5512,19,26 JL(ly 2002, !

. ) ‘ . - . ’ . ) ay " . : ,-‘
- - _2¢_,90PM =10,00PM o, - 4,11, 18 25 July . 2002, " x SR
o ot vE a T U
: . o, rs .“."::';-!i'.
Syl R Weekly off - 3 10 17 24,31 u u d 5% ,-.".'r.’:
$r 1““’ I D 3

Copy to :"" R

1) Shri N, r\ Sengupta, ALK, ZaM
2) Shillgng for infogmation and
2 n, .

s . .’4
) 3

& Security Officer
neceSSary action,

2 N i" #il o -,‘,_' o ',Lt BT . e\ — e ‘- ‘!
R N A %Femedelkalizany)! [
o Falin ! ’»'1\" -"‘a"' : R . o ’w ’ ‘mm ' ‘ :
o 3 R R ‘ _tuinpolunlnl Buivey of logle * *w
g I Goverament ol Indjq -
mm&wmﬁuﬁ*{fﬂ* ‘ L

u'nh Bast qubml Ccnm .

« !

" -
v .. W Y
"‘\ R ‘i KAy 1","

e —
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10a Awe sy A/ bl , A ,
FNE 2 lf" ; \A -—\\
Anthroﬁg%%géc%%sfh 810851183A%93, : ,,__E:IT~
- Mawblei Block-B, Madanrting, Con ﬁg
- Shillong- 793 021,

Dated & 3le 05- 2002,

QFFI1GE _ORADER

In supersessio of thiés office order of even number datad
25=04-2002, the duties of Feqular and Daily Wages Chowkidars for
the month of June, 2002 38 suggeested will be as follows. T he
duties of D/W,Chowkidars will be on temporary basis and may be
terminated auttmatically as and when required and they will be
akkowed paid @ ks, 116/~ fer day 1.¢, no work no pay basis ;s

per rules 2= (™ ~
. » Yoo
'Sle  Ngme of Chowkidarss, - "Pexttd L Daysq
. Nos . -
: ' ' From 1lst « 30 June, 2002
" Lo;Shri I, Sangma. 10000 PN t , ,
~ " Regulan Gandma, 6900 A Teekly off- 4,11,18,25 (Tue)
2, Sri. G.khopgwir, 6,00AM to  From lst - 20 June,; 2002,
. = do - ' 2,00 PM  Weekly off- 3,10,17,24 (Monday)

' 339mi§kﬁhﬂnmmyxﬁnn; ﬁn@@xﬂﬁnxnxﬁxnmnimtnnnsaﬁhxaunnpxﬂeazérbiﬁx
- niagherkadaxn QxaenRMona&&igxnidxnxﬂxdﬂqQd;aspxmuﬂanyn

< 4, Sri,Uma Nath Rai, 2,00 PM - From lst-30th June, 2002
~ dO o 20.00 PM Weekly off ~2,9,16,23,30 (Sunday)
' ’ : Break on _vth, 30th Jume » 2002,
&.Sri..Ngresh Sarkar, 9,00 AM'- From 13t «30 June, 2002
=:d0%=  (Museun) ' 3,00 PM Weekly off ~1,8,15,22,29th (Sat).

-, 'bo;SriaKulen Bar-man, X0.00 WM ~ From 15%«30th June, 2002.
.‘ L v do = | f}s.:Qq M We,eklv_._nogf €5012,19,26 (Wed). .
sy et , _' Break oy - ﬁ ",.th...lgeggb,’ 2002.
RCICER st et )
42000 . weekly off -~ 6, 0,27
IY?- Y ~'-B;9ak on ~ 2Bth N 5!;é};p§2?9§ggay}

"+ 6oSanjest Kumar,

T Ve Gy e
DTt b § Ty
LI URTSCH S S p

Ly
A 2.

]

T, 8oty Chinney Bas, . 10,001 @ 4+11s18,25 (Tuskiey)

e 6000 M - e
BE SRR LR P AP Al t0 2,00 PM - 3,10,17,@233(()?::&&;*??
R ' RRRE } - - p - KO0yl SuUndayy),

B et 19600 PmeGo00AM = 5,12,19,26 (Wednesday)

';fgf RN &ipra _ 9400 AM =5,00 PM - 6513,20,27 (Thursday)

Vv

PR f)?? hrg N:ﬁ.Sengupta, AsKo 2AM & Security Officer, An.S.I,
o . Shillong for information and necessary action, ~

2) 'A/C. Sechion., =~ do = A 7). _
"L" ‘Ié CWleas’ ﬁ
~ " ‘o
‘ \ ‘ s Y
YRR - €209 o) Qe ™
: . \\ , ' Whﬁcu\_&awq ﬁm
" .. Goveramen ol Indis .
Dorth Bost Noghnal 8ocpr)

Chlionge %.



—hOT
Anthropological Survey -of India, Av\fy\_q
Morth Hast Regional Centre, :

AR . Mawblel Block-B,Madanrting,’ Comid -
N : ' Shillong ~ 793 021, L
R Dated ¢ April, 29, 2002, %ﬁﬁ

OFFIGCE ORDER

i
\

In supe rsession of this o fice @ der of even numbdr dated

- 28«03-2002, the dutfos of'ngulab/md Daily Wages Chovkiders fcr

."""."the month of May, 2002 as suggested will be as follovs, Tho

~ dutkes of DfW.Cheikidars vill be on temporary basis and may be
. terminated autcematically as @md when roquired ad they will be
... allovied etra emergemt. duties ond they vdll be pald 3 Rso 116/~
©por day i.e. no work no pay basis as mr .rules se

Sly Name— & Chowkidars. parid, Days,

Koo - e
Felte Folle : :
l, Shri. I, Sangma, 2400 +10,00 Fran lst ~ 3istM v, %02,
Regulaxr Cho ki an. » Waakly Off: T,1A,21,28 (Tue)
%+ 8rioGokhEnguir, 6000AM tO  From lst-3lst May, 2002,

. 2000 Plyger1y ooty 6,13,20,27 ion)

| 3. Sri.Chinmoy Dad, - 9,00AM to  From lst ~ 3lst My, 2002,

D/VW.Chowkidar 5 '

L semy 00 Piook1y d £1:3,17,24,31 (Fri)

o L . Break of : $th & 10th May, 2002, o

S . St 7 = 24 days ¢ .

4. Sri.Uma -Nath Ral, 10,00 Pm to From lst to 3ist May, 2002. .

- do - 6,00 MM, Waekly O £:5,12,19,26 (Sun)
© ' o = 27 days, ‘

" 5, .S Naresh Sarkar,  9e00AM to . From _létMay b 3lst May,02.
e - dos 2000 MM proak on 24 & 25th M& ,20@.
T . (Library) Weekly. of £1 4,11,18, (Saturday):

S : . - =a6lays S
- 60.5d o Kulen Barman, 10,00 PM {3 From lst Mo 3lst May,20Q
' ~ do - 6000 AM Waeekly off 3 1,8,15,22,29(Wed)

e T

. To Sri.Sanjeet Kumar, 6,00 Am=2,00PM On 6,13,20,27 (Monday)
s omdom 2,00 Pif to 10,00PM On 7,14,21,28 (Twe)
Mus eum 9000RM-5,00PM On.3,10,17,24,3). (Friday)
Library = 9,00 A?M to 5,00FM On 4,11,18,25 (Sat,)
| | ' = 26 days.,
Vigekly off:~ 2,9,16,23,30 (Thursday)

. Copy B e .y ( D
¢ i 1) Srie DoPgBiswas, AuA.(C) & Security - et
R ) of £2 01, ANsS.fle,. Shillom =21 fcxy, tVead o1 Gtfics R

et o0 information & l’l/ao ‘ S h.m.wopologunl Survey of fo/3t
TSN o Government ol India

4 1in2) BrEx A/C. Ssetion, w dO e Plorth East Reglonal Gentro
e : : C o . " Bhiltange 79008

rpr ) B R tiad |

R V.

[,



| // /. , “. ‘/‘\1 . -_‘ . . uh§d. .
TR B j No, 1=252/91/E5 tte : g?"'
»/f : o fm{hro’pological Survey of India, '
i , - : © North East Regional Centre,
g Mawblei Block-B, Madanrting,

Shillonge 793 021,

L o Dated : March 28, 2007,
S  QEEICE ORDER.

-2 - In supersession of this officé order of eves
4\‘1"26-02-2002, the duties of Regular angd Daily ag Cho
. the month of Aoril, 2002 as suggested will be as follows, - The
dutles of D/w, Chowkidars will 5@ on temporary basis and may
" bp terminated automatically as and when re uired and they will
be mukdx allowed extra emergenits duties ang they will be paid
s, 116/= per day i,e. no work no Pay bais as per rules =

S1,

No, Name of Chowkidars, - Period Days,

1, Shri, I, Sangma, Chowkidar, 10,00 PM  From 1st to 30th April,
- Regular Chowkidar. to 6,00 AM 20C2.

weekly'off:3'2.9.;6.23.

S ‘ 30 (Tuesday
. . 2. Shrt G, [Khongwir, 2.00 P to  From 1st to 30th fpril,
E = - 10,00 M 2002, |
‘ Weekly offi~ 1,8,15,22,
P . ‘ 29 {Monday) ‘
"o .o 3.-Shri Chinmoy Ras, 9.00 /a to From 192,3,4,6,7,8,9, 10,
e i _D/w.~'»Chowk1dar‘ ‘ 9.00- P2 11,1,3.14.15.16,17,18.20.
. T ) 21.22.23,24.25,27,28. 7

29,30 oril, 2002°= 26 days
e | wQekly'off:»5,12;19;25(Fr1) |
U 40Sre, Uma Nath Ral,  6:00 o From3,4,5,6,8,9,10,11,12,

= do = ’ 2,00 P14 13.15..16.17.18.19,20.22.23,

L : ‘ Weokly off :-7,14,21,28 (Sun)
5,371, Kulen‘Barman. 9.00MM %o From 142,4,5,6,7,8,9, % 11,
. = do = S 0 OPM 12,13,14,15,16,18,19,20, 21,
, (Mus eum) 22,23.25.25.27.28,29.3o=26days
Weekly off:3 ."10,17.24(Wed)

6. Sri,Sanjcet Kumar, 10,00PH to From '1.2.5.6.7.8,9,10,12,13.,
R - 6,00 V4 14415,16,17,19,20,21,22,°
L Weekly off: 4,11,18,25 (Thurs)” -
StiiNaresh.Serkar, 6,00 An to On 7,14,21,28 (Sun)
L= do. .00 PM » ’
oL . 2,00 to '10,00PM On 1,8,15,22,29 (MoN )
, 10,00P4 to 6,004, £n 2,4,9,11,16,18,23,
| . - 25,30 (Thur/Tues?ay)x
Library, _9.,00Mm to 5,00 Pi On 5412,19,26 - (Friday .

- Museum _ 9,004m to 5,00 P on 3,10,17,24 (Wednesday)
oo LY a? 6.
T I A T ) ., Heekly off ;- 6,13,20,27 aturday)
ST Tepy te s Security officer, M8, 1., Shillong foryinformation
LI 1) and necessary actfon, A /o
: 2) A/C, sadtion = do . v bl




4R - —
( ° N . B N » ) — =
e A0l /osit, [ iis Condak.

Athiolaloglesl Swivay of indi 2
X

Lty dast bogiongl Gintyae, Ef?
Mavhslag i}].oczmz},Maadan:ting.
4 Shillon;=T792021,
S . : waked o Fobruszy 20, 2002,
R oy TR e i

AP BUPErsession of this off ice wder of even aumvén dated’

Be01-02: 501 3hsaguant: dpted 2i-2-02, the duties of-Regular . -
-and Deily - Y"-’af{és Chovkid.xs for the momth of March, 2002" 38

- Suggosted will be as folicwas The dutios of D/ v, Chevikddrs
%411 b2 on tamgor vy basis and may e termingted altomati~

oo Cally casandd vhen required and they will be allowed extra

W amergerts dutles and they will be pald & i, 116/~ per day

o he@e TIO WOXK no pay basis ag parxulos te :

-~ i
é‘llo :
e Mome of Chewkidars  feried Ay 5. "
ho Shri LeSaryma, Chowkid, v 2,00 14 to From ist to 3lst Mareh,
- Hegulae Chowkid LG W00 Fi, 2502 - .
: R . .
tieekly off: 5,12,19,26,
~ : Iuesdayf
2o dbri. Gokhongwin, €400 M to Frem Jst to 3lst :sin'f‘;fz'x',‘pZ
“ dg 26y b boekly oif ﬁ,l.'. ,J,’;S.,.(.:)
' L {idorcay)
- . h [

‘3. Shri aa MHath Bal, 99 8 te On 1..2,4,5,5,’{,9,9,;.{,12,
- B/ W.Ghovkidgr 900 SN 13414,15,16,18,19,20,21,
i - ' (Librgry)y 22’23'25’3""27'28’29'30". o
’ . ; = 25 da‘)‘S- . : ~ Vad
Vieekliy off: 3,L0,17,24,31
- T o R (Sunday) {
‘4e Sri, éé»zra:ulx StKaT,  20.00FH te On 1.3,4,5,6,7,8,10,14,12, ;
. e S.0C ad 13, 14,15,\7,18,19,20,%1, -
22,24,23,26,27,28,29,2L,
. =20 days.e . ;
e eekly cif: 2,9,16,22,30. ;
S R - (Saturday) : o
D 5riKulen Barman, 10.00M to  Gn 10243,4,7,8,9,10 Yhlz, .
C edow . 6400 .1.4,15,16,17,18,19.2‘{,22.,.23‘\ '
: , |
' {

N e ) B

v .
[

24425,26,28,29,30,3k=26 days.

Wmekly off: 6,13,20,27 {Wadnesday)
Broak on 5th' i xrch,2002.
Seirie Sanfeet Kumgt, .00 e On $92930%455,808,9,10,10,12,13,
: w do - 900 £ L5016,07,10,05,20,22,23,24, 25
{som) 20,27,22,20,3% = 27 days.
okly off: 7,1i4,21,29 Thursday

: Ts 974, Chimmy Das, 640040 to 2'.0(.’1'1"31 -On 4,3-3..1-8.25 ﬁbnd:')y,
G 2400FH to 10 ,00Ei0On 5,12,19,26 (Tuesday)
L ' 1040007 to 8400/R ~0n 2,6,9,13,16,20,23,
g o 27,20 (tied/ Syt urday)
CQW00A Lo HeN0HIA Lm(a,m 217,524,224 {3unday)
Libveary) ' :
P00 Lo 34001 (n 7,14,21,28 (Thursday) ,
e ' : NUSevn Y w35 .days
o Cez to 1m . - Veolly off 1~ 1,6,15,22,29 (Iriday) _
Xy Bri. Do, Biswas, Security officey, /eS8 I HEG,Shillong-2l |

S v o for drdormation & nfy St o
L T : PO Al {‘"6"\%"., R Lot
;o &e NG Beetion, AYSu L, - o .‘ 1444 °\é‘»‘v‘-"°\'ﬂg\! .
. . . . X 0\06\5!6‘-\\ o\ \ c.‘\‘
) U, L TTL LAY ~ el
’ R vt St ek M t;/ﬁf“ ks FORT ;ir,,:-i"wi'ﬁitl-""u" S ; e o

' llg'au STIY illlrn -
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Cieles3l /90 /st (Vol i) ﬂlﬂi; .!5:L_—:3
o : Ly ) . . U“H'
Anthrogoleyical surves of ingia - "
e : ::ortklx iast ﬁcgional CuntreA Y ‘fb gﬂ
) o < Hiavdloe na am_‘tin NN . ™ ¥ 4 )
S ahilloni - 7937021? : B“&R‘ L/

¢ nateds 01401,03

—

. L —

OFRICE ORG =R

. é
In sugersession of this cifice order of even nunpsr

it dated 28- 1200L the duties of Heqular and <2ily wages Chovkiders
o 1 fer the @wonth of January 2973, as’ sugjyested will be gs fol lows.
i The uties of the Jaily tages Chowvkidars vill be' on temgorary
4 basls anu may pe tirminated auteaatically as and when requirad
+o'end they will be Pald I %5,127/~ :er day 1.0. no pas basis

i 45 per rulesie : .

sly Mane of Chovkidars, Iimes

; : ) Jags

o N —
5 -t ke dh. Kulen 8atman, 10,034 to Exodpea 10T January, 2003
i o ~D/W Chowkidar Oeld A weekly oftf :4,8,1v,22,297an0%

.2, "shel.sangma,Fegular 10,00 i to From - L-31 Jenuery, 2003

, 0400 A weekly o1f:7,i4,21,28,Jan.03 [
"3 JSile Janjeet Kunar 0400 A to iTom = L-ui January, 2032 i
o ¥

/W Chovkilder 2,00 1M1 weekly of£:2,9,15,25,20,J an.032

L&x ' © 0400 it eekly of£:6,42,20,27,3an 03

’ ‘4/.' -3}1’.(5 «fhonjvir fagslar ¢.00 A to From le3i Januegry 2003
\‘/' » . g ' v ’ ) '
Qs uh «Nores sarkar . 2,00 P to IFrom 1.21,J anuary, 2004
WA ' ' :

/% Chowkidar ‘ L0.30PM  teekly off:4,0i4,18,25,5an,0%
: ' ' Bresk on £1.04,2003 i
6s  She Chinnoy Das 9400 Ad to krom-i-3l, January, 20532 '
- V7% Chovkidar 9430 Pt eekly of f 38,10,47,24,%4,
o (fiuse un Jandary <0903,
o RHVETRNGT)) Break on 16,17 5an.20032
74 sheUna Nath Rat, . 10420 i to 5,00 An -~ 1,7,8,15,21,22,
/% Chovkidar , 25,29, Januar; 2003
2,99 PM tolD.00 Py - 4,10,18,25,7an.02 -
< ':).'JO N4 to 2.0'3 P - 2.9.1':),-)-3,3'3. J:’n.():i .
(MuseuRt) -~ 9,00 Ad to 5.9 Py - 3,10,i7,24,21,5an.93 /
- : e 7 i. ¢ P . . " . .
T (Library) Q33 A4 Lo DY Fi - 0,42,20,27, Jands
' e b ‘ k1l

weekly off:5,12,19,25 Jinuary 2230
4

— s~

Jite Bamesh Zohani, AA(P) o ouecurity Cificer, Aan...il, oh.llung-il
for infermaticn and nacesscr; soticne
\ ,

. \ \
*Q\\Z‘Kﬁccounts section, fn.s.luy snillens-21, for in{\:raeaticn and
I i;gcessary action \U

- ) e
—_
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
" . GUWAHATI BENCH

‘ W

Original Application No.l06 of.2003

‘ DaCe of decxsxon° Thxs the 24ch day,of February 2004
‘ 'lu ) : M ey ‘ ¢ ""4\"' '. # . . y
(N GRS .

ﬂ The Hon ble Shrx Shanker Raju, Judicial Member

f‘ The Hon‘ble Shri K.V. Prahladan, Administrative Member

l. Shri Naresh Sarkar, ’ 4 '
: S/o Late G.C. Sarkar
S Casual Worker in the i
e -Office of the Anthropological Survey of India,
T North Eastern Regional Centre,
.o Shillong, Meghalaya. '
2. Shri Uma Nath Rai,
«3. - S/o of Sital Prasad Rai,
' Casual Worker in the
Office of the Anthropologlcal Survey of India,

. North Eastern Regional Centre, , .
"~ Shillong, Meghalavya.

3. Shri Sanjeet Kumar,

. S/o Shri Jai Babu Rai,
Casual Worker in. the
Office of the Anthropological Survey of India, _
North Eastern Regional Centre, : :

-.» . .8hillong, Meghalaya. " <es..Applicants

By Advocates Mr S. Sarma, Mr U.K. Nair
-7+7.  and Ms U. Das.

. ¢
n - versus - _ e v i

1. The Union of India,
represented by the Secretary to the
-Government of India,

Minkstry of Human Resources,

) New Delhi.

"., - . 2. The Director,
Anthropological Survey.of India,

Kolkata.

3. The Deputy Director,

-+ . .. . Anthropological Survey of India,

' Shilléng, Meghalaya. .....Respoqﬁents

\h By Advocate Mr A.K. Chaudhuri, Addl. C.G.S.C.
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ANTHROPOLOGICAL SURVEY OF INDIA

IR~ yf 4y B

i) North East Regional Centre

T

",.e

IRT WRHR Gowt. of India
Mawblei, IBlock - B, Madanrting, Shillong - 793 021

' | .
‘No. 3-378/2004/Estt.

- Shri Kulen Barman, .
Contmgent Paid Chawkidar,
- - Anthropological Survey of India,
NERC Shlllong 21.

+

"l‘t, 1
: !

|
!

AV\Y\* \,\

;-C,asn*\ol.

AR — ARG
"Gram : Anthropos

& (Off-Cum-Museum)
(0364) 2537285/
2537286 /1 2230431

! email : ansinerc@sancharnet.in

- Dt. 16-08-2005

S . Sub: Central Administrative Tribunal-,Guv&ahaﬁ- 0.A. No. 102/2004.

-; In the light of the letter No. 25- 80/2004/Lsu Dt. 11" August, 2005,

e 1ssued by the Director-in-charge, Anthropological Survey of India, Kolkata, the Services

of Sn Kulen Barman, Chawkldar as Contingent Pald staff is termmated with effect from

16 August 2005

- Head of office .

No 3-378/2004/Estt

Copy to

Dated: 16.08.2005

.
H
i

[ . ) : .
%ﬂ Kulen Barman, Contingent Paid Chawkidar, An 1, N .E.R.C, Shillong,

2. The DIC, AN.S.1, Kolkata.

3. Office Supcumcndcm An.S.1, Shillong.

‘4, Acctts. Section. An.S.I, Shillong.
5. Oftice Copy.




IN THE C§NTRAL ADMINISTRATIVE TRIBUNAL

~—

- Shn1 Kulen Barman

R [
File in Court on,.. . Q”
s j 4

‘ o) !
Court Officer, )'

1
GUWAHATI BENCH, GUWAHATI

IN THE MATTER OF

Review Application No. 1/2006
In OA NO. 102/2005

ovt. Standing Counsel

& Ahmed
M.A., B.Sc., LL.B
Guwabhati Bench (CAT)

Addl. Centra! G

Motin U

.. Review Applicant

Shvott_

-Versus-
Union of India & others
.. Respondents
-AND-
IN THE MATTER OF
Reply to the Review Application submitted by the 'Respondent
No.lto % |
WRITTEN STATEMENT:

The humble answering respondents submitted their reply to the

Review Application as follows:

1(a) Dre. Qaﬂww f reagod AH\Paw:a Amfﬁqulaﬁ.r That I

. the.. Anlhnapolegist...and . Heed. . op. Gice. .

Aﬂkﬂ.@falaﬁmj Swwc? 3. “hdo, NER.2., Shi Hmvg

...and respondent No. Z(W in the

ebove case. 1 have gone through a copy of the Review Application (herein after

the res on ents

rred as Application) served on me and have understood the contents thereof.

o -
W

ave andyexcept whatever is specifically admitted in this reply, the contentions and

Mﬁstatements made in the application and authorized to file the reply on behalf of all

2 | ,
CE @
f‘ OW e apphcatlon is filed unjust and unsustainable both facts and in law.



v(c) " That the applicétion is bad for non-joinder of necessary parties and

misjoinder of unnecessary parties.

(d) That the app]icaﬁon 1s also hit by the principles of waiver estoppels and

- acquiescence and liable to be dismissed.

(e) That any action taken by the respondents was not stigmatic and some were
for the sake of public interest and it cannot be said that the decision taken by

. the Respondents, against the applicant had suffered from vice of illegality.

1. That with regard to the statement made in paragraph 1 of the Review
Application the answering respondents beg to submit that the applicant
‘seeking regulaﬁzation of services from the date of his joining along with other
consequential service béneﬁt, preferred the above noted OA before the
Hon’ble Tribunal. the Hon’ble Tribunal after hearing the parties to the
proceeding‘was pleased to dismiss the said OA by the judgment and order

 dated 31.5.2005.

,.?@«"* | |
M 2. That with regard to the statement made in paragraph 2 of the Review
. Application, the answering respondents beg to submit that the applicant was
' R{ aggrievcd buy the satd judgment and order dated 03.5.2005 passed in OA No.

w fMOll preferred a Writ Petition before the Hon’ble High Court, which was

nbered and Registered as WP (C) No. 8212/2005. The Hon’ble High Court

“ 3. That with regard to the statement made in paragraph 3 of the Review
Application, the answering respondents beg to state that the applicant was

working as Daily Wage Chowkidar in the office of the Anthropological



3
Survey of India, NERC, Shillong on “No Work No Pay ba51s for a presc/ bed

-period of maximum 89 days at a stretch.

-He was engaged das Daily Wage Labourer on “No Work No Pay” basis
since 1.5 1993 t0 28.7.1993 at the first instatide and his service was terminated
after the expiry of 89 days. As his engagement was purely contingent in
nature, he does not qualify to be considered for regulariza.tibn as per rule.

The applicant was engaged on “No Work No Pay” basis since

vl 5.1993 and as and when his sefvices were required. The respondents beg

that no such assurance was given to the applicant regarding regularization of

his service, which cannot be done arbitrarily. Therefore the allegation made

by thee apphcant is baseless and an attempt agalnst fo misfead the Hon’ble
Tnbunal

A copy of the engagement letter of the applicant. dated 30.4.1993 1s

annexed herewith and marked as Annexure- R1.

4. That with regard to the statemett made in paragraphs 4 and 5 of the OA,

the answenng respondents beg to otfer no comment
\@“"’ | ~ GROUNDS

w

- and as and when his services were required quahﬁcatmn does not arise.

' N
g )“ That there are no relevant gmdc]mcq for the “Daily Wag«: Chowk:dars’

5. That as the apphcant was engaged pur elv on “No Work No Pay” basis

-2
“ who are wor kmg n “No Work No Pay” basis.

- 7. That no consideration of the case as the Hon'ble Tribunal has dismissed

*  the applicant’s case earlier.

n'i"
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4
8. That the question of grant of temporary status and regularization does

not arise as the applicant worked purely on “No Work No Pay” basis.

9. That in view of the statement given above in replies to various paras, the
Review Applic:ition has no merit hence the applicant is not entitled to any of
the reliefs sought for in the present application and the Hon’ble Tribunal may

be pleased to dismiss the same.
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AFFIDAVIT

I Shr /é//w&“ KLM@J 4//\)94#@ 4”//\&@,7%%343)*

at present working as

Nadb... Cazt %%M Cwﬁr« $hillors

at who 1s
authorized by the competent authority to take steps and file affidavit on
behalf of all the petitioners in the present Review Application and hence
competent to sign this Afﬁdavit, do hereby solemnly affirm and state that
the statement made n paragraph

2~ N Z are

true to my knowledge and belief. those made in paragraph

— being matter of records,

are true to my information derived there from and the rest are my humble
submission before this Hon’ble Tribunal. -1 have not suppressed any

material fact.

And T sign this affidavit on this 3L th day of M7V / ,2007%

‘at G‘(A»M
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Identified by , | W / MM ,4@»\%7)
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! 1. ”ﬂ” , | .Q)/f : AnihrOpologicél Survey of India
g 2 R ) North East Regional Centre,
Y | : / . v . .

Shillong-l

As per the approval of Head of Office at note sheet -at
page No,l4, dated 30th April, 1993, the following contingent .
labourers have been engaged for a period of 89 da¥s with effel
) " | from XY3¥iRYAxkmxXx6rie3 1,5,1983 to 28,7.93. heir duty .

will be |[terminated automatically after-29,7.93 and they 'shoulc
not be allowed. for double duty. They may be paid wages fxkx®
@ Bs.46/< (Rupees forty six on{y) per day i e..no work no pay
basis. : .

2

l)Shri Kulpn Barman c/o Dipu Kutir,
Upper Lachumiere, Shillong :

'
]

2) 8hri chinmey Das Q/o. BsN4De Uppex Laban
)Shillong~4 Y Yo Upp ’,

iy 23

I

|
N
/91/Estt

Head of Office.

No.1-292) Dated: 30.4.93 -
| A IR <
. . !
Copy to: 1) Accounts Section '
2)Shrl N, N. Sengupta, Asstt., Keeper;

(Museum Incharge) Shilloeng.




